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b UTTAR PRADESH POLLUTION CONTROL BOARD
wor waar: 028G /@1y o= 135 . /2024  Rere: .03 05/2024

To, E-mail
The Registrar,
The National Green Tribunal,
Principal Bench,
New Delhi
E-mail- judicial-ngt@gov.in

Sub: Report in compliance of the order dated- 15.12.2023 passed by Hon'ble National
Green Tribunal. New Dellhi in Original Application No.- 859/2022 Abhist
Kusum Gupta Vs. State of UP & Ors.

Sir,
In compliance of the order dated-15.12.2023 passed by the Hon'ble National

Green Tribunal, New Delhi in Original Application No.- 859/2022 Abhist Kusum
Gupta Vs. State of UP & Ors. The Report is annexed along with the enclosures
herewith and forwarded with the request that the same may be placed before the

Hon'ble Tribunal for kind perusal and consideration.
Yours Sincerely,
Enclosure- As above
( Vivek Roy )
Chief Environmental Engineer,
Circle-1

Copy to:
Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi

for necessary action please.

Chief Environmental Engineer,

Circle-1
AA - 129 ey @vs, M TR T.C.-12 V, Vibhuti Khand, Gomti Nagar,
waTs - 226 010 Lucknow - 226 010
T - 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
#3a : info@uppcb.com E-mail  :info@uppch.com

dquEe : www.uppcb.com Website : www.uppcb.com
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Compliance report in the matter of OA 859/2022

Abhist Kusum Gupta Vs. State of UP & Ors.

1. Hon’ble NGT has directed in its order dated 15.12.2023

A detailed order was passed on 17.03.2023 wherein it was observed
that river Hindon is a tributary of river Yamuna having length of
approximately 400 km. and an approximate basin/catchment area of 7083
sq. km. It is completely rain-fed river, supported by network of 2 marshes
and wetlands across its length during non-rainy seasons. It provides water
support to rural population in seven Districts and is a primary source of
water for residential, agricultural and industrial purposes in the said
Districts. Presently, river Hindon is heavily polluted due to unimpeded
dumping of waste, discharge of untreated industrial effluent and
municipal/domestic sewage by local bodies. District Administration as also
State Pollution Control Board and its authorities are showing a total

inaction in prevention of discharge of effluent and dumping of waste.

In Compliance to Hon’ble NGT order, an Action Taken Report has been

earlier submitted on 06.12.2023 in Hon’ble NGT.

Further directions have been issued by Hon’ble NGT on dated 15.12.2023

which is as follows:

............ 17. Learned Counsel appearing for State of Uttar Pradesh stated
that steps have been taken for installation of required number of Sewage
Treatment Plants but could not show anything on record that quantity of

treatment of sewage has increased or there is any improvement in quality
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of treated water or the treated water is meeting standards prescribed
under law. In respect of some of STPs where it was mentioned that they
are under trial run and will be made fully effective by September, 2023, we
find that deadline has been extended till December, 2023, meaning
thereby, that functioning of STPs which were claimed to be under trial
more than three months back, is still continuing same. This shows lack of
seriousness and earnest efforts on the part of the authorities in discharge
of their statutory functions for protection of environment. We also find
that even till this date, against 27 the gross polluting industries, stringent

actions like closure of industries and prosecution have not been taken.

18. Learned Counsel appearing for State stated that prosecution can be
initiated only by State Pollution Control Board but when we placed before
him Section 43, Section 49 (1) (p) of Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as ‘Water Act, 1974’), it could
not be disputed that besides Board Officials, any person can initiate
criminal proceedings against violators. In present case, State Authorities
also could have taken action for initiating criminal prosecution against

violators but no such action has been taken.

19. We also find that despite matter being pending for last more than one
year, nothing substantially was improved with regard to quality of water
of river Hindon and continuous discharge of untreated sewage and trade

effluent is still rampant, polluting river water continuously.

Since, cognizance of offence can be taken in the manner as prescribed
under Section 49 (1) of Water Act, 1974 and we are satisfied that neither
local bodies for discharging sewage through drains in rivers have taken

effective steps for prevention of discharge of polluted effluents and
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sewage into river but even industries are also continuously doing same but

no effective steps have been taken against them.

24. In these circumstances, we direct Member Secretary, UPPCB forthwith
to initiate or get initiated criminal prosecution by lodging criminal
complaint in appropriate court for committing offence under Section 43
read with Section 24 of Water Act, 1974 against the Officers-in-Charge of
Municipal Corporations/Municipal Bodies of Saharanpur, Muzuffarnagar,
Shamli, Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also
initiate criminal prosecution against industries which are discharging

polluting materials in the river.

25. Besides, State Pollution Control Board and its authorities shall take
immediate action for closure of the industrial and other establishments,
which are discharging polluted matter in river Hindon and shall also
proceed to assess and finalize adequate Environmental Compensation in
view of the principles laid down by Supreme Court in M.C. Mehta, (1987) 1
SCC 395, Sterlite (2013) 4 SCC575; Goel Ganga (2018) 18 SCC 257; Goa
Foundation v Union of India & Ors. (2014) 6 SCC 590 and Common Cause
Vs. UOI & Ors., (2017) 9 SCC 499 and take steps for recovery of the

The compliance report of Uttar Pradesh Pollution Control Board is hereby

submitted as under:

Sewage Treatment:

Status of installed Capacity for Sewage Treatment
As per the latest information provided by Uttar Pradesh Jal Nigam,
GoUP, total sewage generation in Hindon river basin is 943.63 MLD. For

treatment of sewage, 19 STPs with total treatment capacity of 921 MLD
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are installed. The utilization capacity of 19 STPs is 758.10 MLD. To bridge

the gap of 155.58 MLD as indicated in the table below; the state is taking

further steps and 7 STPs of capacity 221 MLD are planned which will
create total capacity of 1174.5 MLD by Dec, 2025.

STP Installed STP
Under
Sewage STP
: Gap Constructi
District Generation Installed | Utilized (MLD) / Timeline | Proposed |Timeline
: on
(MLD) Number| Capacity | capacity (Future Plan)
(MD) | (MLD) Under
Tendering
2
Dec
Saharanpur | 437 gq 01 38 38 99.89 . (155
2025
MLD)
Ghaziabad 480 10 531.5 5215 0 . . -
Discharge
is from
Ramala
Sugar
Baghpat 0.10 0 0 0 0 - Mill. ZLD - -
has been
achieved
by the
industry.
" N 1 Dec
eeru 0 0 10 - -
10 0 6MLD) | 2025
; 4 Dec
Sham 0 0 0 33.50 F %
50 (60MLD) | 2025
Gautam Budh
171 05 287 143 0 % . )
Nagar
1 Work has
Muzaffarnagar| 1114 03 64.50 55.60 12.19 - .
including (3250 been
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STP Installed STP
Under
Sewage STP
Gap Constructi
District Generation Installed | Utllized ( / Timeline | Proposed |Timeline
MLD) on
(MLD) Number| Capacity | capacity (Future Plan)
(MLD) | (MLD) Under
Tendering
34.45 MLD) complete
MLD d and STP
industrial is
discharge commissi
oned.
Total 7 (221 Dec
943.63 19 921 758.10 155.58 325 -
MLD) 2025

B. Industrial Pollution Management:

Status of Industries in Hindon River Basin

There are 367 industries identified in Hindon river basin. Out of 367

industries, 30 industries are Zero Liquid Discharge based industries (ZLD).

Total effluent generation from industries is 70,738.9KLD, whereas

installed treatment capacity in the effluent treatment plants established

for the industries is 71,092.9KLD. District wise status of industries is

tabulated in table below:

Sl. District Present Dry Effluent Installed | Gap
No No.of | Process/| generation |Treatment| (KLD)
Industries ZLD (in KLD) Capacity
Industries (in KLD)
1 | Saharanpur 47 2 17,104 17,104 0
2 Ghaziabad 219 6 13,5429 | 13,5429 | 0
3 Baghpat 1 0 1,000 1,000 0
% Uy
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Sl. District Present Dry Effluent Installed | Gap
No No.of | Process/| generation |Treatment| (KLD)
Industries ZLD (in KLD) Capacity
Industries (in KLD)
4 Meerut 5 2 2,810 2,810 0
5 Shamli 6 3 3,480 3,480 0
6 | Gautam Budh 25 1 3,756 4,110 0
Nagar
7 |Muzaffarnagar 56 16 29,046 29,046 0
Total 359 30 70,7389 | 71,0929 | O

Note: Total 08 industrial units have been dismantled (Ghaziabad- 04,

Meerut- 01, G.B. Nagar- 02, Saharanpur- 01)

Status of Action taken against defaulting Industries in Hindon

River Basin

State Pollution Control Board has imposed Environment Compensation

(EC) of X 153 Lakhs on 27 defaulting units. Show Cause Notices have been

iss

ued

to 45 defaulting units for

imposition of environmental

compensation equivalent to 10% turnover but not lower than assessed

cost of restoration, as per the directions by Hon’ble Tribunal. UPPCB has

also issued closure orders to 28 defaulting units.

S. District No.of SCN No.of |EC imposed | EC recovered
No Closure [(inlakh) (X)| (in lakh) (X)
1 Saharanpur 01 50.40 37.80
2 Ghaziabad 15 52.98 37.945
3 Baghpat 0 0 0
4 Meerut 01 0 0

I
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S. District No.of SCN No.of [EC imposed| EC recovered
No Closure |(in lakh) (X)| (inlakh) (X)
5 Shamli 04 0 10.80 10.80
6 | Gautam Budh 01 00 2.90 0
Nagar
7 | Muzaffarnagar 23 0 35.92 21:21
Total 45 28 153.00 107.755

Letters have been issued to the concerned District Magistrates for issuing

Recovery Certificates of unpaid or outstanding Environmental

Compensation.

2. Compliance status of CPCB’s Plan for restoration of polluted
Stretch of River Hindon and its Tributaries based on studies of
CPCB:

i. Central pollution Control Board (CPCB) has mapped pollution sources and
devised detailed plan for restoration of polluted stretch in River Hindon
catchment area. The Chief Secretary, government of Uttar Pradesh vide
letter dated 06.11.2023 has issued instructions to the concerned
departments for its effective implementation.

ii. In compliance of earlier directions, a meeting was held on 16.04.2024
under the chairmanship of Additional Chief Secretary, Environment,
Forest and Climate Change Department, GoUP regarding “Pollution Source
Mapping of River Hindon & its tributaries and restoration plan for polluted
stretches” prepared by Central Pollution Control Board. Minutes of
meeting is attached herewith annexed as Annexure-1.

iii. In compliance of meeting mentioned above; a letter has been sent by
Additional Chief Secretary, Environment, Forest and Climate Change
Department, GoUP vide dated 26.04.2024 to Infrastructure & Industrial

¢\
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Development Corporation for establishment of CETPs at 05 Industrial
Clusters indentified by CPCB in the catchment area of Hindon River Basin.

A copy of letter is attached herewith annexed as Annexure-2.
. Status of Prosecution in compliance to Hon’ble NGT order
In compliance to Honb’le NGT order dated 15.12.2023 prosecution has
been filed against Urban Local Bodies and Industries by the UPPCB.
Prosecution has been filed against 03 industries (M/s AWF Collection,
Muzaffarnagar; M/s Chaudhary Creations, Muzaffarnagar; M/s SK
Collection, Muzaffarnagar) and 05 ULB’s (M/s Nagar Palika Parishad,
Sardhana, Meerut; M/s Nagar Palika Parishad, Loni, Ghaziabad; M/s Nagar
Palika Parishad, Shamli, M/s Nagar Panchayat, Nanauta, Saharanpur; and
Nagar Nigam, Ghaziabad). The complaint copy of prosecution is attached
herewith annexed as Annexure-3. The rest 03 prosecutions against the
Officers of Greater Noida Industrial Development Authority (GNIDA) in
District Gautam Buddh Nagar are currently under process and will be filed
soon. The complaint copy of rest three prosecution against Officers of
GNIDA will be submitted within three weeks before Hon’ble Tribunal.

Further, it is most humbly prayed that the present litigation is not an
adversarial litigation and UPPCB will not leave any stone unturned to get
the order of this Hon’ble Tribunal complied in its true letter and spirit as
regards the maintenance of water quality of River Hindon and effective
abatement of pollution in continuous manner.

The compliance report of the U.P. Pollution Control Board is hereby
submitted for the kind consideration and perusal.

..

( Vivek Roy )
Chief Environmental Engineer, Circle-1
U.P. Pollution Control Board, Lucknow
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Annexure-3

In the Special Court of Judicial Magistrate (Water

& Air Pollution Control),Lucknow

S.no Name of Filling date Next date
Industries/nagar Palika
Parishad

1 M/s AWF Collection, 30.04.2024 03.06.2024
Muzaffarnagar

2 M/s Chaudhary creations, 30.04.2024 03.06.2024
Muzaffarnagar

3 | M/s SK Collection, 30.04.2024 12.06.2024
Muzaffarnagar

4 M/s Nagar Palika 30.04.2024 06.06.2024
Parishad, Sardhana,
Meerut

5 M/s Nagar Palika 30.04.2024 03.06.2024
Parishad, Loni, Ghaziabad

6 | M/s Nagar Panchayat, 30.04.2024 06.06.2024
Nanauta, Saharanpur

7 | M/s Nagar Palika 30.04.2024 12.06.2024
Parishad, Shamli

8 | M/s Nagar Nigam, 30.04.2024 03.06.2024
Ghaziabad

10
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, @S| Y8l6[202y
UPLE®O Y Y gl69202/M

BEFORE THE COURT Of SPECIAL JUDICIAL MAGISTRATE
(WATER AND AIR POLLUTION CONTROL), LUCKNOW

Complaint Case No, of 2024

Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti
Nagar, Lucknow through Its Assistant Environment Engineer, Shri

Reetesh Kumar Maurya
.....Complainant

Versus

1) M/s Nagar Panchayat, Nanauta, Saharanpur through its
Executive Officer

2)  shri Brijendra Kumar Chaudahry, Executive Officer, Nagar Palika

Parishad, Sardhana, Meerut
«...0pp, Parties

COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION

iy d_// AND CONTROL OF POLLUTION) ACT, 1974
: _\.M’M—'Sin

after referred as Complainant Board, most respectfully showeth as

The complainant, Uttar Pradesh Pollution Control Board, herein

under;

1)  That the complainant is the State Board constituted by the
Government of Uttar Pradesh vide LSG-Section-4 G.0. No.-897/ix-
4-100-74 dated 03.02.1975 in accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution)
Act, 1974 (herein after referred as Act, 1974) for the prevention
and control of pollution regarding Water, Air and Environmental

Pollutions which has been named as Uttar Pradesh Pollution

W

11
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-100-74 dated
Control Board vide Notification No.-2179/9-02 100-74 date

13.07.1982.

auta, gaharanpur is a body

/s Nagar panchayat, Nan
cipal Corporation

.4 of the U. p. Muni
y within the me
red as Unit, which

2) That the M
corporate under Section

m, 1959 and Is a compan

aning of
Adhiniya
section-47 of the Act, 1974, hereinafter refer

jous and
has been discharging knowingly its untreated noxi

i is a
polluted sewage through drains into the River which

ction-2(J) of the Act, 1974 which is an

“Stream” defined in Se

offence under Section-43 of the Act, 1974.

ding to the section-24 of the Act, 1974 there is
of stream or well for disposal of pol

24(1) of the Act, 1974 is quoted below;

3) That accor

prohibition on use luting

matter, etc. The Section-

section-24(1) - Subject to the provisions of this section-

a) no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with
such standards as may be laid down by the State Board to
enter (whether directly or indirectly) into any stream or
well or sewer or on land

b) no person shall knowingly cause or permit to enter into
any stream any other matter which may tend, either
directly or In combination with similar matters, to impede
the proper flow of the water of the stream in a manner

leading or likely to lead to a substantial aggravation of

pollution due to other causes or of its consequences.

4) That the opp. party no.-1 has running its project and continuously

discharging the sewage and untreated effluents which comes

12
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under the deﬂn\t\on of “

Sewage efflyents”
Sect\on—llg) of the Act,

1974,

within the meaning of

5)  That
the opposite Party no.-1 was inspected by the officials of the

complainant Board on several different dates. During the

nspection it is found that the Project was operational without
establishing STP and therefore the untreated effluent generated

from domestic sewage drained through Thaska Drain into the
River Krishni and finally meets into the River Hindon. The Analysis

Reports are collectively being annexed herewith as Annexure-1

to this complaint.

6) That in light and in compliance to the order dated 15.12.2023
passed by the learned National Green Tribunal, New Delhi in
Original Application No.-859/2022, Abhisht Kusum Gupta versus

State of UP and ors., the officials of the complainant Board has
again inspected the unit, in pursuance to the analysis reports, on
28.02.2024. The Inspection Report dated 28.02.2024 is being

annexed herewith as Annexure-2 to this complaint.

7 That the report of analysis shows that the sewage effluent
discharged by the unit is beyond the standard laid down by the
complainant Board as such the project has committed the breach

of the provisions of Section-24 of the Act, 1974.

8) That the opp. party no.-2 is the responsible person of the project
and in-charge of day to day business of the said project and
responsible for the conduct of business of the said unit hence are

\lable to proceed against in violation of the provisions of Section-

24 of the Act, 1974.

¥

13
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That opp. party nos. 1 and 2 has committed the offence under
Section-44 of the Act, 1974. The offence is committed

continuously against the society at large, animals and aquatic life
in particular, because of their personal monetary gain. That the
accused/opp. party no.-2 is the brain and nerve centre of the
accused/opp. party no.-1 and conducting day to day business of
the unit which has been discharging it's sewage effluents into the
stream, hence are liable to be proceed against under Section-44

read with Section-47 of the Act, 1974.

10) That the provisions of the Section-47(i) of the aforesaid Act,
1974, not only the company but every person who, at the time of
offence was committed, was in-charge of and responsible to the
company for conduct of the business is also liable and

responsible for the commission of the said offence.

11) That the Competent Authority on 11.03.2024 has taken decision
to file this complaint against all the Opp. Parties before this

Hon’ble Court. The resolution dated 11.03.2024 is being annexed

herewith as Annexure-3 to this complaint.

12) That the complainant Board has authorized its officer to file the
complaint on its behalf and Sri Reetesh Kumar Maurya, Assistant
Environmental Engineer has been nominated to file this
complaint against the Opp. Parties. A copy of the authorization is

being annexed herewith as Annexure-4 to this complaint.
PRAYER

Therefore, it is most respectfully prayed that this Hon’ble Court

may very kindly and graciously be please to take cognizance of the

W~

14



1678

offence a
nd summon the accused/opp. party nos. 1 and 2 and punish
them | '
N accordance with law under Section-43 of the Act, 1974. Any
such other order which this Hon'ble Court may deem just and proper in

the circumstances may also by pass in the interest of the justice.

Lucknow Complainant
Dated: Yo B4 = Ve,
(Reetesh Kumar Maurya)
Assistant Environmental Engineer
U. P. Pollution Control Board
List of Witnesses:
1)

Shri Atulesh Yadav, Chief Environmental Officer, Circle-3, Uttar
Pradesh Pollution Control Board, Lucknow.
2)

Sri Imran Ahmad Khan, Environmental Engineer, UPPCB.
3) Shri Yogendra Kumar, Regional Officer, Uttar Pradesh Pollution
Control Board, Meerut.
4) Shri N.M. Tripathi, Assistant Scientific Officer, Uttar Pradesh
Pollution Control Board, Saharanpur.
5)

Sri Mahendra Singh, Junior Engineer, Uttar Pradesh Pollution
Control Board, Saharanpur.

6) Any other official who may be available at the time of trial.

Complainant

15
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Qt\mxwu_-{
.SMIMMNPUH
CONTROLI, BOARD
8 Chowk, Saharanpur

REGIONAL, LABORATORY
UTTAR PRADESH POLLUTION

3K, kapil Vinar, Near Vishwa karm

| TEST nnronn WATER L.\nonnmuwsunntcr Wm:nl g
[Ssharanpur/2024 Nate:28/02/2024
tion: Thaska Drain

A Addres: Village Diggi

4- Sampk Source: Drain

5 'mn";r sample : Surface Water

6 Sample Collected By : Pramod Semwal, LA

7- Odoar : None

& Quantity and Packing : 2 litre jerican

9- Date of Sample Collection : 03/02/2024

10- Analyis Indented by : RO Saharanpur
Date of sample receipt in Lab : 03/02/2024

Parameter Unit Results Detection Range
pH. APHA24th Ed 4500-B: 2023 . 74 02-12
Suspended Solids , APHA 24th Ed. 2540 D Total mgl 242 5.0-10000 mg/]
Suspended Solids dried at 103-105 °C 2023
Dissolved Solids, APHA 24th Ed. 2540 °C Total mg/l 1164 5.0-10000 mg/1
Dissolved Solids dried at 180 °C 2023
Total Solids, APHA24th E42540B: 2023 mg/l 1406 5.0 -15000 mg/l
BOD, APHA 24th Ed. 3 day 27 °C IS 3025 ( Part mg/l 46 1.0 -1000 mg/1
44): 1993 Bio 2023
COD, APHA 24th Ed. 5220 B Open Reflux mg/l 200 4.0 -1000 mg/1
Method 2023

*Non-NABL Paramecters.

et © 1| The resuls i the Test Repon relale snly ko the ioma lested: 2 The repont shall st be ropreduced-cxcept in full, withcas the wrilien permisuon of laborsiory ). The 6 repant pertans ' e ampic o
“mwaed i Lab

Kemark:® - NA

Analysed by
[Sonali Kushwaha(JRF)|
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RE \
UTTARGPIICI).\AL LABORATORY SAHARANPUR
- r\l:)ESH POLLUTION CONTROL BOARD
v kapil Vihar, Near Vishwa karma Chowk, Saharanpur

TEST REPORT: WATER LABORATORY(SURFACE WATER) ¢

_ 106558/ Saharanpur/2024 o
: Location: River krishni DS after meeting thaska drain s
. District: Saharanpur

b >- Address: River krishni D'S afier meeting thaska drain

" 4 Sample Source: River

5 Type of sample : Surface Water

6 Sample Collected By : Pramod Semwal. LA

7- Odoor : None

8- Quantity and Packing : 2 |t jerican

9. Date of Sample Collection : 19/02/2024

10- Analyis Indented by RO Saharanpur

11- Date of sample receipt in Lab : 19/02/2024
JET—————
Parameter Unit Results Detection Range
pH. APHA24th E4.4500-B: 2023 - 73 02-12
Dissolved Solids, APHA 24th Ed. 2540 °C Toual mg/l 748 5.0 -10000 mg/l
- <olved Solids dried at 180 °C 2023
Total Solids, APHA24th E42540B: 2023 mg/l 862 5.0 -15000 mg/1
BOD, APHA 24th E4. 3 day 27 °C IS 3025 ( Part mgl 38 10 -1000 mg/1
i 44): 1993 Bio 2023
" COD, APHA 24th Ed. 5220 B Open Reflux mg/l 220 4,0-1000 mg/l
Method 2023 -
“Now-NABL Paramcters.
l;:!mm o the Tom gt relaie waly o the fems temed: 2 The report dhall ntzm.dwddﬁ‘hﬂ without the wrinien permassion of Liboery Lmnwpﬂl&uﬂi-
et Lst
Remark:* - NA

Analysed by
[Sonali Kusbwaha(JRF)]

_-:@-1@' IO‘D’ 202

Reglonal Officer

10/Paged
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ﬁ\
REGIONAL LABOR
UTTAR PRADE

't

ATORY SAHARANPUR

st POLLUTION CONTROL BOARD
YR, kapit Vihar, Near Vishwa karma Chawk, Saharanpur

TRST REPORT WATER LADORATORY (SURFACE WATER)
ISL610NSaharanpur2n2g

Date:12/02/2024

3 Adress: Village Diggi

L Sample Source: Draiy

£ Type of sample : Surface Water

& Sample Collected By ; Tmmod Semwal, LA
7~ Odour : None

& Quantity and Packing : 2 litre jerican

9 Datcof Sample Collection ; 277012024

10 Analyls Indented by : RO Saharanpur

11- Date of sample recelpt in Lab : 270172024

Parameter Unit Results Detection Range
PH. APHA24th Ed 4500-B: 2023 . 74 02-12
Suspended Solids . APHA 241 E4. 2540 D Total mg/] 214 5.0 -10000 mgA
Suspended Solids dried a1 103-105 °C 2023
Dissolved Solids, APHA 24th Ed. 2540 °C Total mg/ 1152 5.0-10000 mgA
Dissulved Salids dricd at 180 °C 2023
Towal Solids. APHA24th Ed2540B: 2023 _mgl 1366 5.0 15000 mg:|
BOD, APHA 24th Ed. 3 day 27 °C IS 3025 ( Pan mg/ 4 1.0 -1000 mg/l
44): 1993 Bio 2023
b COD, APHA 24th Ed. $220 B Open Reflux mg/l 180 4.0-1000 mg)
. Method 2023
*Non-NANL Parametens.

Analysed by
[Sonall Kushwaha(JRF)]

gy v
Aulthorized by xﬁ"ﬁ :-:mm

) Date: 20040013
N M Tripathl (ASO) . SINGH 26500530
Reglonal Officer

TolPumi
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UTT?\EG;ONAL LABORATORY SAHARANPUR
- RADESH POLLUTION CONTROL BOARD
/18, kapll Vihar, Near Vishwa karms Chowk. Saharanper

TEST REPORT: WATER LABORATORY(SURFACE WATER)

unu}Tl!th-rnnpnrflllu

' mple Location: River krishni D/S afler meeting \haska drain l}ltr.w'lﬂﬂ-'
plstrict: Ssharanpur

Address: River krishni D/S after meeting thaska drain
4 Sample Source: River

& Type of samplc : Surfacc Waler

¢ Sample C ollccted By @ Sanjay Jaiswal, LA

7. Odour : Non¢

g- Quantity and Packing : 2 litre jerican

9- Datc of Sample Collection : 05/12/2023

10- Analyis Indented by 2 RO Saharanpur

11- Date of sample receipt in Lab : 05/ 12/2023

Parameter Results Detection Range
1 1.6 02-12
Suspcﬂdcd Solids , APHA 24th Ed. 2540 D Total mg/l 106 50 -10000 mel
ended Solids dried at 103-105 *C 2023
Dissolved Solids, APHA 24th Ed. 2540 =C Total mg/l 660 £.0 -10000 megl
Dissolved Solids dried at 180 °C 2023
766 5.0-1 5000 me'l

Toual Solids. APHA24th Ed2540B: 2023
BOD, APHA 24th Ed. 3 day 27°C IS 3023 (Part mg/l 36
44); 1993 Bio 2023
COD. APHA 24th Ed. 5220 B Open Reflux mg/l 200 4.0 -1000 mg1
Method 2023

«Non-MABL Paramelers.
—a Tie pinatitn 0 B Tew Repan -dllfalin-lrw

recaved @ Lok

Remark:® < NA

Analysed by
lSnnll Kulhwllul.lnfn
NAGEND
rized b ————
Autborized DY g MANI E5= ANKIT S5
Damx

N M Tripathl (aso)m ALY SINGHES e
Regional Officer

® ¥
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g ©Ra s ¥ R aovo o se /2000
grsono 70-769 /2023) e W T T
e Ay feis—

(3mdovo o 63z2/2023,

Re v SR w2y wve ad o
15.12.2023 & IF[urem & WA o |

T SR s m aea wRa s % 0w alovo o 8s9 /2022

(amdovo H0-632 /2023, ¥Mdovo o769 /2023) I FRPT A T RE i IwW

ﬁﬂmmﬁmﬁamm—mz.zﬁzaﬁﬁﬂmmiﬁrmﬂw
o AW g R -

"2 3. Since, cognizance of offence can be taken in the manner as prescribed under
Section 49(1) of Water Act, 1974 and we are satisfied that neither local bodies for discharging
sewage through drains in rivers have taken effective steps for prevention of discharge of polluted

effluents ‘and sewage into river but even industries are also continuously doing same but no
effective steps have been taken against them,

24. In these circumstances, we direct Member Secretary, UPPCB forthwith to initiate or
gel initiated criminal prosecution by lodging criminal complaint in appropriate court for
committing offence under Section 43 read with Section 24 of Water Act, 1974 against the
Officers-in-Charge of Municipal Corporations/Municipal Bodies of Saharanpur, Muzaffamagar,
Shamli. Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also initiate criminal
prosecution against industries which are discharging polluting materials in the river,

25. Besides, State Pollution Control Board and its authorities shall take immediate action
for closure of the industrial and other establishments, which are discharging polluted matter in
river Hindon and shall also proceed to assess and finalize adequate Environmental Compensation
in view of the principles laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite
(2013) 4 SCC 575; Goel Ganga (2018) 18 SCC 257; Goa Foundation v Union of India & Ors.

(2014) 6 SCC 590 and Common Cause Vs, UOI & Ors., (2017) 9 SCC 499 and take steps for
recovery of the same.

26. A compliance report shall be filed by Member Secretary, UPPCB within two months.
27. List this matter on 23.02.2024."

momomoaommﬁnmmﬁﬁmgqmﬂgﬁﬁmmm$m
F feed 78 @ wewe w9, guh Ad A A @ T @ Pl R Rem A
fa m | e & R T e R Reew ¥ A sl s @
mmﬁmmﬂ1mmmﬂmmsWMﬁﬁﬁa
vaTerd! &1 A4 e aman Ty -

S. Name of Drain Date of pH BOD coD | TSS
No. Sample mg/l mg/l m
1. |Thaska Drain 27.01.2024 74 42 180 214
03.02.2024 7.4 46 l 200 242 k

Olrmeaxwe-2-
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£ w23, Since, cognizance of offence can be taken in the manner : i

Water Act, 1974 and we are satisfied that neither tocal bodics for discharging sewage through '::: oo

m;l’s have taken cflcetive steps for prevention of discharge of pollulcd effluents m:k scwasei ol

~ ‘but even industries are also continuously doing same but no effective steps h'nve be-en en aga : inilia(e‘d

" 24 n these cincumstances, we dircct Member Secretary, UPPCB forthwith to lnitnlnfe or r%e i
criminal prosecution by lodging criminal complaint in appropriate court for I:(?mmll'lll'lg 0 c:‘l e
Section 43 read with Section 24 of Water Act, 1974 against the Officersin-Charge of ; ::::Ic P:d
Corporations/Municipal Bodies of Saharanpur, Muzuffarnagar, Shamli, Meerut, Bagll.put, G"“_“‘h .
Geutam Budh Nagar and also initiate criminal prosecution against industries which are discharging
polluting materials in the river......."
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bed under Section 49 (1) of

=

S. Name of Drain Date of Sample pH BOD COD mg/l TSS
No. mg/l mg/l
1. |Thaska Drain 27.01.2024 74 42 180 214
03.02.2024 74 46 200 242
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l S. \ Name of River Date of Sample pH BOD COD mgA
No. mg/l

| 1. [River Krishni (D/S) 05.12.2023 7.6 36 200

\ 19.02.2024 73 33 220
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we [Y4 )62 |2024
UPLIcO Yoy B 63202

BEFO
R‘ENI:E COURT OF SPECIAL JUDICIAL MAGISTRATE
ER AND AIR POLLUTION CONTROL), LUCKNOW

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhutl Khand,
Gomti Nagar, Lucknow through its Assistant Environmental Engineer,

Shri Imran Ali, presently posted at Regional Office, Muzaffarnagar.
weComplainant

Versus

1) M/s Nagar Palika Parishad, Shamall through its Executive
Officer

2) shri Ramendra Singh, Executive Officer, M/s Nagar Palika

Parishad, Shamali
wOpp. Parties

COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION
AND CONTROL OF POLLUTION) ACT, 1974

_"ﬂat/Sir,
!/c(\( The complainant, Uttar Pradesh Pollution Control Board,

herein after referred as Complainant Board, most respectfully

showeth as under;

1)  That the complainant is the State Board constituted by the
Government of Uttar Pradesh vide LSG-Section-4 G.O. No.-
897/ix-4-100-74 dated 03.02.1975 in accordance to the
provisions of Section-4(1) of the Water (Prevention and
Control of Pollution) Act, 1974 (herein after referred as Act,
1974) for the prevention and control of pollution regarding
Water, Air and Environmental Pollutions which has been

named as Uttar Pradesh Pollution Control Board vide

J Notification No.-2179/9-02-100-74 dated 13.07.1982.

T et
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2)

3)

4)
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~de

That the M/s Nagar palike Parlshad, Shamall 1 » body

corporate under Section.q of the U, p, Municipal Cor

Poration
Adhinlyam,

1959 and |5 company within the meaning of
Sectlon-47 of the Act, 1974 which has hean operating vithout
establishing of (he sewage Treatment Plant, herelnafiar
referred as STP, and management and discharging knovingly
Its untreated noxlous and polluted sewage through drains into
the River which s the “Stream” defined In Section-2(J) of the

Act, 1974 which |s an offence under Section-43 of the Act,
1974,

That according to the Sectlon-24 of the Act, 1974 these ;s
Prohibition on use of stream or well for disposal of polluting
matter, etc, The Section-24(1) of the Act, 1974 Is quoted
below;

Section-24( 1) - Subject to the Provisions of this section-
a)  no person shall knowingly cause or permit any
Poisonous, noxious or polluting matter determined jp
accordance with sych standards as may be laid down by
the State Board to enter (whether directly or indirectly)

into any stream or wel| or sewer or on land
b)

consequences,

That the OPP. party no.-1 has continuously discharging the
Sewage and untreated effluents without establishing any
Sewage Treatment Plant, hereinafter referred as STP, which

comes under the definition of “sewage effluents” within the

Cﬁ-fy meaning of Section-2(g) of the Act, 1974,
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5)

6)

7

8)
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That the site of opp. party no.-1 was inspected by the officials
of the complainant Board on several different dates. During
the inspection It is found that the opp. party no.l
continuously discharging the sewage and untreated effluents
without establishing any STP and therefore the untreated
effluent generated from domestic sewage drained into the

Krishni River which respectively into the Hindon River.

That in pursuance to the abovementioned respective
inspections the complainant Board has issued a direction on
10.04.2019 under Section-33A of the Act, 1974, to the
Executive Officer M/s Nagar Palika Parishad, Shamali.

That the unit in question is again been inspected on
14.02.2024 and sample collected has analyzed in laboratory
authorized by the complainant Board. The report of analysis
shows that the sewage effluent discharged by the unit is
beyond the standard laid down by the complainant Board as
such the project has committed the breach of the provisions of
Section-24 of the Act, 1974. The copies of the letter dated

14.02.2024 is being annexed herewith as Annexure-1 to this
complaint.

That in light and in compliance to the order dated 15.12.2023
passed by the learned National Green Tribunal, New Delhi in
Original Application No.-859/2022, Abhisht Kusum Gupta
versus State of UP and ors., the officials of the State Board
again inspected the project in question and collect the water
sample of the drain prior to meet into Krishni River and finally
in River Hindon. The sample analysis reports are specifically

mentioned in the above report, contained as annexure no.-1to
bls complaint.
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9)  That the opp. party no.-2 Is the responsible person of the
project and in-charge of day to day business of the sald project
and responsible for the conduct of business of the said unit
hence are liable to proceed against In violation of the

provisions of Section-24 of the Act, 1974,

10)  That opp. party nos. 1 and 2 has committed the offence under
Section-43 of the Act, 1974. The offence is committed
continuously against the society at large, animals and aquatic
life in particular, because of their personal monetary gain. That
the opp. party no.-2 is the brain and nerve centre of the opp.
party no.-1 and conducting day to day business of the unit
which has been discharging it's sewage effluents into the

stream, hence are liable to be proceed against under Section-
43 read with Section-47 of the Act, 1974.

11

—

That the provisions of the Section-47(i) of the aforesaid Act,
1974, not only the company but every person who, at the time
of offence was committed, was in-charge of and responsible to
the company for conduct of the business is also liable and

responsible for the commission of the said offence.

12) That the Competent Authority on 11.03.2024 has taken
decision to file this complaint against all the Opp. Parties
before this Hon’ble Court. The resolution dated 11.03.2024 is
being annexed herewith as Annexure-2 to this complaint.

13) That the complainant Board has authorized its officer to file
the complaint on its behalf and Sri Imran Ali, Assistant
Environmental Engineer has been nominated to file this

complaint against the Opp. Parties. A copy of the authorization
d_ﬁis being annexed herewith as Annexure-3 to this complaint.
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PRAYER

Therefore, it is most respectfully prayed that this Hon'ble

Court may very kindly and graciously be please to take cognizance of
the offence and summon the opp. party nos. 1 and 2 and punish
them in accordance with law under Section-43 of the Act, 1974. Any

such other order which this Hon'ble Court may deem just and proper

in the circumstances may also by pass in the interest of the justice.

Lucknow Complainant

Dated: 2p.04 ~702 4 ,
(Tmran Ali)

Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

1)  Shri Atulesh Yadav,
Pradesh Pollution Control Board,
2)  Shri Ankit Singh, Regional Officer,

Board, Muzaffarnagar.
3) Shri Vipul Kumar, Assistant Environmental Engineer, Uttar

Pradesh Pollution Control Board, Muzaffarnagar.
4)  Anyother official who may be available at the time of trial.

Chief Environmental Officer, Circle-3, Uttar

Lucknow.
Uttar Pradesh Pollution Control

-

Complainant
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M 23, Sinee, cognizance of offence can be taken in the manner as prescribed under
Scetion 49(1) of Water Act, 1974 and we are satisfied that neither local bodies for discharging
sewage through drains in rivers have taken effective steps for prevention of discharge of polluted
efMucnis and sewage into river but even industries are also continuously doing same but no
cfTective steps have been taken against them.

24. In these circumstances, we dircct Member Secretary, UPPCB forthwith to initiate or
et initinted criminal prosecution by lodging criminal complaint in appropriate court for
committing offence under Section 43 read with Section 24 of Water Act, 1974 against the
Officers-in-Charge of Municipal Corporations/Municipal Bodies of Saharanpur, Muzaffamagar.
Shamli, Mcerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also initiate criminal
prosecution against industries which are discharging polluting materials in the river.

25, Besides, State Ppllution Control Board and its authorities shall take immediate action
{or closure of the industrial and other establishments, which are discharging polluted matter in
river Hindon and shall also proceed to assess and finalize aequate Enviromental Compensation in
view of the principles laid down by Supreme Court in M.C. Mehta, (1987) | SCC 395, Sterlite
(2013) 4 SCC 575; Goel Ganga (2018) 18 SCC 257; Goa Foundation v ‘Union of India & Ors.
(2014) 6 SCC 590 and Common Cause Vs. UOI & Ors,, (2017) 9 SCC 499 and take steps for
recovery of the same.

26. A compliance report shall be filed by Member Secretary, UPPCB within two months.

27. List this matter on 23.02.2024."
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S, Name of Drain Date of pH ROD CoD TSS
No. Sample _mgh | mg mg/l
.| Shamli Drain 23.01.2024 73 134 m 110
30.01.2024 7.3 132 264 118
06.02.2024 72 132 256 116
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Water Act, 1974 and we sre
rivers have taken
but even industries . :

At Shage o8 are also continuously doing same but no effective steps have been taken against them.
criminal

Section 43 read with Section 24 of Water
Corpol‘lﬁnns"Municipal Bodies of Saharanpur,
Gautam Budh Nagar and also initiate
polluting materials in the river a
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of offence can be taken in the manner as prescribed under Section 49 (1) of

satisficd that neither local bodies for discharging sewage through drains in

effective steps for prevention of discharge of polluted eMuents and sewage into river

...... 23. Since, cognizance

ireumstances, we direct Member Secretary, UPPCB forthwith to initiate or get initiated
prosecution by lodging criminal complaint in appropriate court for committing offence under
Act, 1974 against the Officersin-Charge of Municipal
MuzufTarnagar, Shamli, Meerut, Baghpat, Ghaziabad and
criminal prosecution against industries which are discharging

TR 20 F1 Ique gRRea B o & 9gwm d Rvet 74 1@ woas A

TR T A Y T e @ e P R R 3 fem ) frdem 3 T
3 T W e ¥ T e e i srten qEreeR #) e ¥ R
¥ O T mar| & wamer ¥ o Redwr srEeER e i 9w e o
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S. Name of Drain Date of Sample pH BOD mgA | COD mg/l |TSS
No. mg/l
1. |Shamli Drain 23.01.2024 73 134 m 110
30.01.2024 73 132 264 118
06.02.2024 12 132 256 116
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S. Name of River Date of Sample pil BOD COD mg/l
No. mg/l
1. |River Krishni (D/S) 23.12.2023 73 32 14
20.01.2024 7.2 152
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Ref. No

1699

Date : 39}09}101‘1
BEFORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE,
(Water & Air Pollution Control), st Class, Lucknow

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, Lucknow

«:.COmplainant
Versus
M/s Nagar Palika Parishad, Shamali through its Executive Officer and another
...... Opposite Parties
AUTHORIZATION

Hon'ble Sir,
As per the resolution of the State Board Sri Imran Ali, Assistant Environment

Engineer, Uttar Pradesh Pollution Control Board, Lucknow s hereby

nominated/authorized to file this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s Nagar Palika Parishad, Sardhana,
Shamali through its Executive Officer and another on behalf of the Uttar Pradesh
Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti Nagar Lucknow,

(Sanjeev Kumar Singh)
Member Secretary
The signature of Sri Imran Ali is hereby attested.
(?an Ali)
(Sanjeev Kumar Singh)
Member Secretary
m; 1-:2’ o0 i il mg-ﬂg"&?ﬂﬂ pns
: 0822-2720820, 272081 Phone  :0522-2720828, 2720831,
| 0522=2720184, 2720870 Fax  :0522-2720764, 2720676
¥ info@uppch.com e-mal  : Infouppcd.com
W : www.uppch.com

Web Site : www.uppch.com
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BE
FORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE
(WATER AND AIR POLLUTION CONTROL), LUCKNOW

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, 1.C.-12V, Vibhuti Khand, Gomti
Nagar, Lucknow through its Assistant Environmental Engineer, Sri Imran

All, presently posted at Regional Office, Muzaffarnagar.
...Complainant

Versus

1) M/s SK Collection, Village- Sher Nagar, Meerut By-Pass Road,
Muzaffarnagar through its representative

2)  shri Sunil singh S/o Sri DalSingar singh R/o Village- Nadiya Par,
Post Office- Krinza Kala, District- Jaunpur representative of M/s
s.K. Collection, Village- sher Nagar, Meerut By-Pass Road,

Muzaffarnagar

s OpP- Parties

)
COMPLAINT UNDER SECTION 43 OF THE WATER (PR ENTION AND

ONTROL OF POLLUTION ACT, 1974
“a'\' Sir,
The complainant, Uttar pradesh Pollution Control Board, herein

after referred as Complainant Board, most respectfully showeth as under;

1) That the complainant {s the State Board constituted by the
Government of Uttar Pradesh vide LSG-Section-4 G.O. No.-897/ix-4-
100-74 dated 03.02.1975 In accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution) Act,
1974 (herein after referred as Act, 1974) for the prevention and

control of pollution regarding Water, Air and Environmental

d/’ pPollutions which has been named as Uttar Pradesh Pollution

37
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Control Board vide Notification No.-2179/9-02-100-74  dated
13.07.1982,

2)  That the M/s 5. K. Collection, Village- Sher Nagar, Meerut By-Pass
Road, Muzaffarnagar is a company within the meaning of Sechon-
47 of the Act, 1974 which has been operating without obtaining the
mandatory consent/no objection certificate from the complainant
Board and also without having any facility of the Sewage Treatment
Plant, hereinafter referred as STP, and thereby discharging

(
i
|
:

knowingly its untreated noxious and polluted matter in the water
which is the “Stream” defined in Section-2(J) of the Act, 1974 which

is an offence under Section-43 of the Act, 1974.

3) That according to the Section-24 of the Act, 1974 there is
prohibition on use of stream or well for disposal of polluting
matter, etc. The Section-24(1) of the Act, 1974 is quoted below;
Section-24(1) - Subject to the provisions of this section-

a) no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with
such standards as may be laid down by the State Board to
enter (whether directly or indirectly) into any stream or well

or sewer or on land

b) no person shall knowingly cause or permit to enter into any
stream any other matter which may tend, either directly or in
combination with similar matters, to impede the proper flow
of the water of the stream in a manner leading or likely to
lead to a substantial aggravation of pollution due to other

| causes or of Its consequences.

4)  That the opp. party no.-1 has continuously discharging the sewage
and untreated effluents without establishing any STP, which comes

under the definition of “sewage effluents” within the meaning of

J Section-2(g) of the Act, 1974,

38
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5)

6)

7

8)

1702

That the slte of accused/opposite party no.-1 was Inspected by the
officlals of the complainant Board on 29,03.2023 and during the
Inspection it was found that the opposite party no. 1 was operating
without having the necessary consent/no objection certificate from

the complainant board and that there was having no facility of STP

thereby discharging Its untreated effluent which was generated

from domestic sewage Into the Hindon River through Kukada Nala,

Dhandheda drain and River Kall. A cop
dated 29.03.2023 Is being annexed herewith as Annexure-1 t0 this

y of the inspection report

complaint.

That after inspecting the unit in question, the complainant Board

dated 28.04.2023 and in compliance of

has issued a closure order
d/sealed on 29.04.2023. A

said closure order the unit was close
copy of the closure order dated 28.04.2023 is being annexed
herewith as Annexure-2 to this complaint.

That in light and in compliance to the order dated 15.12.2023

passed by the learned National Green Tribunal, New Delhi in
Original Application No.-859/2022, Abhisht Kusum Gupta versus

state of UP and ors. it is submitted that the site was again

inspected on dated 27.02.2024 by the officials of the Board and
found that the unit was operating illegally by violation the closure
order. Further it was found that there was having no facility of STP
and thereby discharging its untreated effluent which was generated
from domestic sewage into the Hindon River. A copy of the
inspection report dated 27.02.2024 Is being annexed herewith as

&ggaugre-a to this complaint.

That during the inspection dated 27.02.2024 3 sample of untreated
effluents which was discharged by opposite party no. 1 was
collected by the officials of Complainant Board and was sent to the
authorized laboratory for its analysls. Further It is submitted that
the analysis report clearly shows that the unit/ opposite party no. 1

RS I s
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9)

10)

11)

12)

13)

-
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is discharging the untreated effluents which are beyond the
standards laid down. A copy of the analysis report dated

02.03.2024 is being annexed herewith as Annexure-4 to this
complaint.

That the opp. party no.-2 is the responsible person of the unit and
in-charge of day to day business of the said unit and responsible for
the conduct of business of the said unit hence Is liable to proceed

against in violation of the provisions of Section-24 of the Act, 1974.

That opp. party nos. 1 and 2 has committed the offence under
Section-43 of the Act, 1974. The offence is committed contin uously
against the society at large, animals and aguatic life in particular,
because of their personal monetary gain. That the accused/opp.
party no.-2 is the brain and nerve centre of the accused/opp. party
no.-1 and conducting day to day business of the unit which has
been discharging it's sewage effluents into the stream, hence are

liable to be proceed agaiﬁst under Section-43 read with Section-47
the Act, 1974.

That the provisions of the Section-47(i) of the aforesaid Act, 1974,
not only the company but every person who, at the time of offence
was committed, was in-charge of and responsible to the company

for conduct of the business is also liable and responsible for the
commission of the said offence.

That the Competent Authority on 11.03.2024 has taken decision to
file this complaint against all the Opp. Parties before this Hon'ble

Court. The copy of the resolution dated 11.03.2024 is being
annexed herewith as Annexure-5 to this complaint.

That the complainant Board has authorized its officer to file the

complaint on its behalf and Sri Imran Ali, Assistant Environmental
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may very kindly and graciously be please to take cognizance of the
of_fence and summon the accused/opp. party nos. 1 and 2 and punish
them in accordance with law under Section-43 of the Act, 1974. Any such
other order which this Hon’ble Court may deem just and proper in the

circumstances may also by pass in the interest of the justice.

1704

Engi
gineer has been nominated to file this complaint against the Opp.
Parties. A copy of the authorization is being annexed herewith as

Annexure-6 to this complaint.

PRAYER
Therefore, it is most respectfully prayed that this Hon’ble Court

Lucknow Complainant
Dated: 30-24-2e>% .
mran Ali)

Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

1)
2)
3)

4)

Shri Atulesh Yadav, Chief Environmental Officer, Circle-3, Uttar

Pradesh Pollution Control Board, Lucknow.
Shri Ankit Singh, Regional Officer, Uttar Pradesh Pollution Control

Board, Muzaffarnagar.
sri Vipul Kumar, Assistant Environmental Engineer, Uttar Pradesh

Pollution Control Board, Muzaffarnagar.
Any other official who may be available at the time of trial

o

Complainant
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24, In these circumstances, we direct Member Secretary, UPPCB forthwith to initiate or
get initiated criminal prosecution by lodging criminal complaint in appropriate court for
committing offence under Section 43 read with Section 24 of Water Act, 1974 against the
Officers-in-Charge of Municipal Corporations/Municipal Bodies of Saharanpur, Muzaffamagar,
Shamli, Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also initiate criminal
Prosecution against industries which are di ing polluting materials in the river.

- 25. Besides, State Ppllution Control Board and its authorities shall take immediate action
for closure of the industrial and other establishments, which are discharging polluted matter in
river Hindon and shall also proceed to assess and finalize aequate Enviromental Compensation in

view of the principles laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite
(2013) 4 SCC 575; Goel Ganga (2018) 18 SCC 257;

Goa Foundation v Union of India & Ors,
(2014) 6 SCC 590 and Common Cause Vs. UOI & Ors., (2017) 9 SCC 499 and take steps for
recovery of the same.
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mREGlONAL LABORATORY MuzaffarNagar
AR PRADESH POLLUTION CONTROL BOARD
Kamal Cinema Bullding,Raliway Road, MuzalTarnagar

AR L IR RTINS T T A B R R Y

Ref No: 25083840/MuzaffarNagar/2024 ' Pate: N30
- Name of Industry: S.X Collection, Village-Shemagar;Meerut Bypasd Road ‘

3- Address of Industry: Village-Shemagar;Meerut Bypass Road

3- District: Muzaffarnager

4 Description about sampling point:
Shemagar Nala (Local Drain B/C ta Kookra Drain)

5- Type of Sample (Grab/Composite/Integrated): Giab

¢ Sample Collected By: (1)imraan Ali; A.BE (2)Maneesh Kumar; JR.F
7- Colour and Odour: Light Bluc{Appearance) Foul

3 Quantity and Packing: 2.0 Lirs PVC

9- Date of Sample Collection: 27/02/2024

10- Amalyis Indented by: RO MuzaffarNagar

11- Date of sample recelpt in Lab: 27/02/2024

Final Outlet discharge from outside the Premiscs of the Industry before confluence to

Parameter/Method Name Unit Results Standard Detection
e Range
oH, APHA 24th Ed. 4500B: 2023 . ‘g3 6.5:85 02-12
Solids , APHA 24th Ed. 2540 mg/l in 100 10-20000 mg/!
D Fotal Suspeaded Solids dried at 103-
105 °C 2023 _ ‘
Dissotved Solids, APHA 24th Ed. 2340 C mg/ 1580 2100 10- 50000 mg/l
Mmﬂs&?ﬁdﬂlw'c et ik
[ Tom Solids, APHA 24th E4.2540 B mig/ 1752 Not Specified | 10- 50000 mg/
203
APHA 24ib Ed. 3 day 27 °C 18 mg/
BOTS ( Part 44): 1993 Blo 2023
00D, APHA 24th Ed. 5220 B Open mgh
Reflux Method 2023 '

i
Refureaco- (1) General Standards for dischargo of covironmenial pallutants
mm:«ummmmw

mmWww
*Noa-NABL Pammstest.
-:uh-hnn-n-lﬂquhhuﬁlmqﬂuahwvhnﬂ.m' fnlon of boaiory. 1. Tha sl v e i
s b2
Remarks NA
Wﬁ%n# : .
o ¢ Digitally signed
" . ANKIT) byl s
~ SlNgHimmmﬂ
. Abldt Sligh (RO) Réglonal Officer

1o Paged
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24, In these circumstances, we direct Member Secrelary, UPPCB forthwith to initiate or get
initiated criminal prosecution by lodging criminal complaint in appropriate court for committing of_fc-l'l“
under Section 43 read with Section 24 of Water Act, 1974 against the Officers-in-Charge of Pfdumclpsl
Corporations/Municipal Bodies of Saharanpur, Muzaffamagar, Shamli, Meerut, Baghpat, Gh"f'b‘d '."d
Gautam Budh Nagar and also initiate eriminal prosecution against industries which are discharging
polluting materials in the river.

25. Besides, State Ppliution Control Board and its authorities shall take immediate action for
closure of the industrial and other establishments, which are discharging polluted matter in river Hindon
and shall also proceed 10 assess and finalize aequate Enviromental Compensation in view of the principles

laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite (2013) 4 SCC 575; Goel Ganga
(2018) 18 SCC 257; Goa Foundation v Union of India & Ors. (2014) 6 SCC 590 and Commeon Cause Vs.

UOI & Ors., (2017) 9 SCC 499 and take steps for recovery of the same.
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UTTAR PRADESH POLLUTION CONTROL BOARD

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, Lucknow

«wwsComplainant
Versus
M/s S. K. Collection, Village-Shernagar, Meerut Bye Pass Road, Muzaffarnagar through
its Proprietor and another
..... Opposite Parties
AUTHORIZATION
Hon'ble Sir,

As per the resolution of the State Board Sri Imran Ali, Assistant Environment
Engineer, Uttar Pradesh Pollution Control Board, Lucknow is hereby
nominated/authorized to file this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s S. K. Collection, Village-Shernagar,
Meerut Bye Pass Road, Muzaffarnagar through its Proprietor and another on behalf of
the Uttar Pradesh Pollution Control Board, T.C-12V, Vibhuti Khand, Gomti Nagar

Lucknow. ?I&
(Sanjeev Kumar Singh)
Member Secretary
The signature of Sri Imran Ali Is hegy_&d.
(Imran Ali)
(Sanjeev Kumar Singh)
Member Secretary
B i I - ——
T -?: 20 010 i m:n‘ Lm'._vzn;umuu Gomii Nagar,

Phone  :0522-2720828, 2720831,
 0622-2720784, 2720878 Fax ~ :0822-2720764, 2720678
- : info@uppch.com by Mo ampees
W we : www.uppch.com i

ki llo e

L (T)
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BEFORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE
(WATER AND AIR POLLUTION CONTROL), LUCKNOW

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti
Nagar, Lucknow through its Assistant Environmental Engineer, Sri Imran Ali

presently posted at Regional Office, Muzaffarnagar
.....Complainant

Versus

1) M/s Chaudhary Creations, Village- Sher Nagar, Meerut By-Pass Road,
Muzaffarnagar through its representative

2)  Shri Mohd. Akram S/o Sri Tarabuddin R/o Village and Post Office-
Tavli, Thana- Shahpur, District- Muzaffarnagar, representative M/s

‘ /ﬁ Chaudhary Creations, Village- Sher Nagar, Meerut By-Pass Road,
Muzaffarnagar
< u\ﬁ)\ v OPP. Parties

)% COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION AND

NTROL OF POLLUTION) ACT, 1974

Sir,
The complainant, Uttar Pradesh Pollution Control Board, herein after

referred as Complainant Board, most respectfully showeth as under;

1) That the complainant is the State Board constituted by the Government
of Uttar Pradesh vide LSG-Section-4 G.O. No.-897/ix-4-100-74 dated
03.02.1975 in accordance to the provisions of Section-4(1) of the Water
{Prevention and Control of Pollution) Act, 1974 (herein after referred as
Act, 1974) for the prevention and control of pollution regarding Water,
Air and Environmental Pollutions which has been named as Uttar

Pradesh Pollution Control Board vide Notification No.-2179/9-02-100-

d”’u dated 13.07.1982.

56
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2)

3)

4)

5)
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That the M/s Chaudhary Creatlons, Village-

Sher Nagar, Meerut By-Pasg

Road, Muzaffarnagar is 5 company within the meaning of Section-47 of

the Act, 1974 Which has been operat

ing without obtaining the
mandatory consent/no objection certificate from th

e complainant
Board and also Without having any facility of the Se

wage Treatment
Plant, hereinafter referred as STP, and thereby disch

arging knowingly

ater which is the
“Stream” defined in Section-2(J) of the Act, 1974 which is an offence
under Section-43 of the Act, 1974,

Its untreated noxlous and polluted matter In the w.

That according to the Section-24 of the Act, 1974 there is prohibition

on use of stream or well for disposal of polluting matter, etc. The
Section-24(1) of the Act, 1974 Is quoted below:

Section-24(1) - Subject to the provisions of this section-

a) No person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with such
standards as may be laid down by the State Board to enter
(whether directly or indirectly) into any stream or well or sewer
oron land

b)

no person shall knowingly cause or permit to enter into any
stream any other matter which may tend, either directly or in
combination with similar matters, to Impede the proper flow of
the water of the stream in a manner leading or likely to lead to a

substantial aggravation of pollution due to other causes or of its
consequences.

That the opp. party no.-1 is running and is continuously discharging the
sewage and untreated effluents which comes under the definition of

“sewage effluents” within the meaning of Section-2(g) of the Act, 1974.

the col { 1

h mp\all‘lant Boafd on 29.03.2023 and durlng the Inspectlon it wa

fo dthttheo osite artYnona operating w hou havin the
un

inant Board
te from the compla

t/no objection certifica

dfq\gmssaw consen

. = . o B ‘
B R s - .
o e y— >
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nd that there was having no facility of Sewage Treatment Plant (STP)
thereby discharging its untreated effluents which was generated from
domestic sewage into the Hindon River. A copy of the inspection report

dated 29.03.2023 is being annexed herewith as Annexure-1 to this
complaint.

6) That after inspecting the unit in question, the Complainant Board has
issued a closure order dated 28.04.2023 and in compliance of said
closure order the unit was closed/sealed on 29.04.2023. A copy of the
closure order dated 28.04.2023 is being annexed herewith as

Annexure-2 to this complaint.

7)  That in light and in compliance to the order dated 15.12.2023 passed
by the learned National Green Tribunal, New pelhi in Original
Application No.-859/2022, Abhisht Kusum Gupta versus State of UP and
ors., it is submitted that the site was again inspected on dated
27.02.2024 by the officials of the Board and found that the unit was
operating illegally by violation the closure order. Further it was found
that there was having no facility of Sewage Treatment Plant (STP) and

thereby discharging its untreated effluents which was generated from

domestic sewage into the Hindon River. A copy of the inspection report
\ dated 27.02.2024 is being annexed herewith as Annexure-3 to this

complaint.

g) That during the inspection dated 27.02.2024 a sample of untreated
effluents which was discharged by opposite party no. 1 was collected
by the officials of Complainant Board and was sent to the authorized
\aboratory for its analysis. Further it Is submitted that the analysis
report clearly shows that the unit/opposite party no. 1 is discharging
the untreated effluents which are beyond the standards laid down. A

copy of the analysis report dated 02.03.2024 Is being annexed herewith

J} wﬂi to this complaint.
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9)
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That the opp. party no.-2 is the responsible person of the unit and in-
charge of day to day business of the sald unit and responsible for the
conduct of business of the said unit hence is llable to proceed against in

violation of the provisions of Section-24 of the Act, 1974.

10) That opp. party nos. 1 and 2 has committed the offence under Section-

43 of the Act, 1974. The offence Is committed continuously against the
society at large, animals and aquatic life in particular, because of their
personal monetary gain. That the accused/opp. party no.-2 is the brain
and nerve centre of the accused/opp. party no.-1 and conducting day
to day business of the unit which has been discharging it's sewage

effluents into the stream, hence are liable to be proceed against under

Section-43 read with Section-47 the Act, 1974.

11) That the provisions of the Section-47(i) of the aforesaid Act, 1974, not

only the company but every person who, at the time of offence was
committed, was in-charge of and responsible to the company for

conduct of the business is also liable and responsible for the

commission of the said offence.

12) That the Competent Authority on 11.03.2024 has taken decision to file

this complaint against all the Opp. Parties before this Hon’ble Court.
The copy of the resolution dated 11.03.2024 is being annexed herewith

as Annexure-5 to this complaint.

13) That the complainant Board has authorized its officer to file the

o

complaint on its behalf and Sri Imran Ali, Assistant Environmental
Engineer has been nominated to file this complaint against the Opp.
Parties. A copy of the authorization is being annexed herewith as

Annexure-6 to this complaint.

PRAYER
Therefore, it Is most respectfully prayed that this Hon'ble Court may
ry kindly and graclously be please to take cognizance of the offence and

~ 2 s . B Pl o < e e P o S
7 i v r .- S -
——TE IR S e -
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€m just ang proper in
the circumstan
a . ces may also
Pass in the Interest of the Justice ' a
Lucknow
Dated. Complainant
ted P F—
>
(Imran Ali)
Assistant Environmental Engineer
U. P. Pollution Control Board
List of Witnesses:

1)  Shri Atulesh Yadav, Chief Environmental 0
Pollution Control Board, Lucknow.

2)  Shri Ankit Singh, Regional Officer, Uttar Pradesh Pollution Control
Board, Muzaffarnagar.

3)  Sri Vipul Kumar, Assistant Environmental Engineer, Uttar Pradesh
Pollution Control Board, Muzaffarnagar.

4)  Any other official who may be available at the time of trial.

fficer, Circle-3, Uttar Pradesh

—

Complainant
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’___,,..""-'E_'__-_ REGIONAL LABORATORY MuzafTarNagar

ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
W Kamal Clnema Dullding,Hallway Road, MuzaTarnagar

Bt

Ref Not 20496489/MuzalTarNagar/2023
1- Name of Industry: CHAUDUARY COLLECTION

2. Address of Industry: Village-Shemagar;Mccrut Bypass Road
3- District: Muzaffamagar

4- Description about sampling point: Final Outlet discharge from Industry before confluence (0 Shenagar Nala
5. Type of Sample (Grab/Composite/integrated): Grab
6 Sample Collected By: (1)Vipul Kumar;A.E.E (2)Mancesh Kumar).RF
2. Colour and Odour: Light Blue{Appearance) Foul
§- Quantity and Packing: 2.0 Lis PVC
9. Date of Sample Collection: 29/03/2023
10- Analyis Indented by: RO MuzafTarNagar
11- Date of sample receipt in Lab: 29/03/2023

Date:31/0/202)

b
v
.
.
)

‘ Parameter/Method Name Unit Results Standard Detection
3 . Range |
[ pH.4500 H B Electronic method . 630 - 02-12
Suspended Solids , 2540 D Total mgh 140 - 10-20000 mg/
{ Suspended Solids dried at 103-105 0C
[ Dissolved Solids, 2540 C Tolal Dissolved mgh 1040 i 10- 50000 mg/!
Solids dricd &t 180 0C
Total Solids , 2540 B Total Solids dried — 1180 o= 50000
" 2103105 0C % s
CoD, MBQEMLNMGM . mpi 896 - 5.0 -100000 mg/l
Reiwence (1)Gancral Siaadards for dinchargs of cnvieroemmeni Pollutast ur st pest-A Eflucai(Schodule- V1) The eni (Protection) Rukes 1986 soures:

uwnﬁmmﬂ,mu sisndards sofer EPA standards for specilic purpose
Remark: At the ime of inspection indusiry found operution.

Analysed by-
[Maneesh Kumar (JRF), Sarvesh
Kumar(LA)Y
uorcd b ANKIT 2722
Ankit Siagh (RO) SINGH unm:mt

Regloual OfMcer

A T
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UTTAR PRADESH POLLUTION CONTROL BOARD
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24. In these circumstances, we direct Member Secretary, UPPCB forthwith to initiate or
get initiated criminal prosccution by lodging criminal complaint in appropriate court for
committing offence under Scction 43 read with Section 24 of Water Act, 1974 against the
Officers-in-Charge of Municipal Corporations/Municipal Bodies of Saharanpur, Muzaffamagar,
Shamli, Mecrut, Baghpat, Ghaziabad and Gagtam Budh Nagar and also initiate criminal
prosecution against industries which are discharging polluting materials in the river.

25. Besides, State Ppllution Control Board and its authorities shall take immediate action
for closure of the industrial and other establishments, which are discharging polluted matter in
river Hindon and shall also proceed to assess and finalize aequate Enviromental Compensation in
view of the principles laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite
(2013) 4 SCC 575; Goel Ganga (2018) 18 SCC 257; Goa Foundation v Union of India & Ors.

(2014) 6 SCC 590 and Common Cause Vs. UOI & Ors,, (2017) 9 SCC 499 and take steps for
recovery of the same,
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REGIONAL LABORATORY MuzaffarNagar
UTTAR PRADESH POLLUTION CONTROL BOARD
Kamal Cinema BulldingRallway Road, Muzaffarnagar

%
3
&

© RefNos 250837 VTMuzaffarNagar/2024

Date:02/03/2024
- 1+ Addrosyof Industry: V Wage-Shemagar:Me

erul Bypass Road
3+ District: Muzaffarnagar
4- Deseription about sampling point: Final Outlet discharge from oulside the Premises of the Industry before confluence to
Shernagar Nala (Local Drain B/C to Kookra Drain)
5- Type of Sample (Grab/CompositeMntegratedy: Grap
6- Sample Collected By: (Wimran Ali; AEE (2)Maneesh Kurar, | RF
7- Colour and Odour; Light Blue(Appearance) Fou
¥ Quantity and Packing: 2.0 Lirs Py !
9- Date of Sample Colection: 27/02/2024
19 Aualyis Indented by: RO MuzafTirNagar
11- Date of sample receipt in Lab: 2710272024

L Parameter/Method Name ‘ Unit ‘ Results

\ Standard Detection
Range
H. APHA 24th Ed. 45008: 2023 02-12
swsams, APHA 24th Ed. 2540 100
D Total Suspended Solids dried at 103.
105 °C 2023

7. AR

1020000 mgn |
Dissolved Salids, APHA 24th E4. 2540 ¢
Tota! Dissol

mg/l 1440
WdSolitkdﬁbdltlSO‘C \
2023

10- 50000 mg/
Total Solids, APHA 24th Ed.2540 b, ‘
2023

10~ 50000 mg/
BOD, APHA 24th Ed. 3 day 27 °C 15 \
3025 (Pan 44): 1993 Bio 2023
COD, APHA 2%th Ed. 5220
Reflux Method 2023

MG 1€

mgAl \ ﬂgﬂ“ 30
mg/ \ Juse 250

3.0 -100000 mgn
dards for discharge of envifenmenta) pollutants arc 4y part-A EMuent (Schedule-VI). The Bnyi W (Protection) Rules, 1944
sburee: m&yﬁﬁt.h!(}umlsundamw. Besides these standards, refer EPA dards for specific purpose
“Noa-NABL Parameters,

1.0 -50000 mg/\
Opea \

Remark: At the time of inspection indusiry found operutional,

Anslysed by-
|Diwakar Dev Gahlot(JRF), Ravish
Pratap Siogh(JRF))

ANKIT Sarabrugnes
e , SINGH Semane
Ankit Slogh (RO)

Reglonal Officer

1of Pugud

73
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o REGIONAL LABORATORY MuzaffarNagar
R UTTAR PRADESH POLLUTION CONTROL DOARD
y Katual Cineina BulldingHatiway Road, Muzaffarnagar

. Rel Not 2830RN 1 T/MuwantweNuge/2024

Date102/03/2024
1- Name of 1ndusteyy CHAUDIARY CREATION, Village-Shernagar.Meerut fyphss Roud

2 Address of Tndusteys Village-ShomagarMeeral Dypass Road
» Distriet: Muzaffarnagar

& Description about aampling point: Final Quilet discharge from oulalde (!
Shernagat Nala (Lol Dratn BT 1o Kookra Drain)
& Type of Sumple (Grab/Corponite/lntegrated) Grab
¢ Sample Collected By: (1)lmeasn All; A.E.E (2)Maneash Kumar, LRF
% Colour and Odour: Light Blue(Appearance) Foul
& Quantity snd Packing: 1.0 Lis PVC !
%- Dait of Sampie Collection: 27/02/2024
1% Analyis indentod by: RO Muza{TarNagar
14~ Dateof sample recipt Ta Lab: 27/02/2024
T

\0 Promiscs of the Industry before confluence to

[ Parameter/Method Name | Unit Results Standard Detection
R Range
pH, APHA J4th Ed 4500B: 2013 - 6.36 6.5-8.5 02-12
Salids , AIHA 24t Ed. 2540 mg/l i 146 100 10-20000 mg/
D Tota) Suspanded Solids dned at 103- i3
105 °C 2023
Dissolved Salids, APHA 24th Ed. 2540 C mg 1440 2100 10- 50000 mg!
Total Diasolved Salids dried at 180 °C
2023
Towl Solids, APHA 24th Ed.2540 B: mgfl 1586 Nat Specified 10~ 50000 1mgN
2023
80D, APRA 24th Ed. ) day 27 °C 1S mgh £hos0" 0 1.0 -50000 mg? |
3025 ( Part 44) 1993 Bio 2023 e |
00D, APHA 241 Ed. 5220 B Opea mgh 86 250 5.0 -100000 mgAt |
Reflus Meibod 2023 Rl 4
Rotormucs- (1) Goooral Slandards for discharge of I pall

wre us pant-A, EMuear (Schedule=Y1}. The Bnviromacat (Protestion) Rulzs, | 986
”mm«m.ﬂn Besidos thoas standards, refer EPA unudards for speeifc purpess
*poum NABL Pareastan

- lm-.l’._\ﬁnuﬁh‘:mu—d-l Ihn-hhl-ilﬂ-muiﬂu‘u-mmuﬂm.uhwmp_—-bwu
3
7 et 3

Raak: i the v of upaction inddustry fupnd operuiioesl

IMDﬂmhr}. Ravish
Pratap Slagh(JRP)| N
i ANKIT Smee
. SINGH S s
Auklt Siogh (RO) Regloval Officer

1o Bage
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Ao extun— =< @
o vgv ER st A aifom sloo o ese/2022 (g, o s32/2023, AES. o
760 /2028) e M ®e A6 TER % qifta ardy s 15.12.
-"-wtmn!mﬁmﬁomm,_mmw

wummﬁmmmmwuﬂm

mmm,mm.mmm,wwmg.ma:
vt 1974wmﬂﬁunhum-n$w1ﬂmm&m$faﬂm;uﬁﬁmﬁ e
lﬁ“vﬁmﬁ!mmﬂmwﬁakmmaﬁm.m ,
\21/C /8270 /5gR /2024 i 27.02.2024 vt 1249/C /?-29/ ﬂozgé 2004 @
ummmmm%wmﬁmmﬁwmaﬂmﬂlaﬁ ::nuwuu
mwﬁuﬁuﬁwmmmm/mztmwwm 0
mﬁwﬁam&ﬂiﬁmmza*gmmﬁﬂm - e
24, In these circumstances, We direct Member Secretary, UPPCB forthwith to n‘mt‘:ale ::Tr ﬁ
initiated criminal prosecution by lodging criminal complaint in appropriate courl‘for comrmum:l offe ;
under Section 43 read with Section 24 of Water Act, 1974 against th_e Offficers-in-Charge :Li‘ :::I.P:d
Corpomioﬁmmicipﬂ Bodies of Saharanpur, Muzaffarnagar, Shmnh._Moemf. Baghpat, G e
Gautam Budh Nagar and also initiate criminal prosecution against industries which are discharging
polluting materials in the river.

25. Besides, State Ppliution Control Board and its authorities shall take immediate action for

closure of the industrial and other establishments, which are discharging polluted matter in river .Ilii:ldon
and shall lso proceed to assess and finalize acquale Enviromental Compensation in view of the principles
laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite (2013) 4 SCC 575; Goel Ganga
(2018) 18 SCC 257; Goa Foundation v Union of India & Ors. (2014) 6 §CC 590 and Common Cause Vs.
UOI & Ors., (2017) 9 SCC 499 and take steps for recavery of the same.
mmmm.mm_mmm.gammqgﬂmn
mﬁmmm$mmﬁaﬁzﬂmﬂmwmw
ﬁfm*mrm\wﬁmﬁrnwmmm.mnﬁﬂmﬁ‘ﬂmqﬂ/mﬁr
m/mmmmm/ﬂmﬁﬂmwmmim/ﬂmﬁmw

mﬁmaﬁ#ﬁﬁﬁmmmiﬁmmﬂén?qﬂiiﬁw
asznss /-0 /TE—as4 /TR/ 2023 AT 28042008 T o (g Fart w
mm1mmﬁr&nﬁmm$mmmmm@ﬂ.m
mﬂwmmmmﬁmmm.mwmmw
29042023 W v T R T o) WA @ g i a= ay aed ¥ o ordy £

mmwmmmmmgﬁﬁmmwﬁﬁmﬂ
g 74 vd wEeE T4 w8 fwd ¥ e @ e T @ e ¥ I
ﬁmﬁﬂﬂﬁmﬁomm.mm.%mm,mm
Prower ReiE 27.022024 B A0 B qOERRTR @ Wiga s gRn fem
AT & T T T9U AE W T T AR FT IewuA HR HEfoR W WA T
ERI TAm @ fwg W 0 are B amuen # wmd T A T8 o @, fres we
£ 5 we g A g o A B areay Su @ ade wY § wWuew R o v
$| Frdewr @ W Sum | G SorE B gRe ¥ o aaven wile T8 ol T
T wfr ¥ G Seare A gfaga R W axe A ¥ waifea Rear s orn T
T g PreRa R @ @ SoRE @ Wd T @A W R i adn srfha
HOGRR W e ¥ G A | e e srem @ sen wofta sues
BOD=206 mg/l, COD=867 mg/, S5=146 mg/l WY T, e we @ ¥ el w1 A g™
) T adw RAS 28.042023 T STwEA TR EY HRIST AW ¥ Al B Rl SoEmE
frwenfa frr on wer 8, o Tl T ot ¥ o 8, R Bl T8 ofted @ o=
o Rl w9 WA B Il &) el A o Roea A A P 8 R
wrtv fiva T8 B o oren N Rl w9 R mfa g wenlys #)

' i SR, FEUETTR BN Ao s BRa afvew,  Reh § afvw ot
W 850 /2022 e HA TN TN VON0 Vo4 7 a0 wiRka andw R 1512202
g ondl Pl @ % sEm Ao ol A, T IR, INT AT e, TR
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ol IR yRw wguer faaEer 91

m UTTAR PRADESH POLLUTION CONTROL BOARD

K\

N

Ref. No. ; pate: 29 [ ot Jno2L Y

BEFORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE,
(Water & Alr Pollution Control), Ist Class, Lucknow

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, Lucknow
...... Complainant
Versus

M/s Chaudhary Creations, Village-Shernagar, Meerut Bye Pass Road, Muzaffarnagar
through its Proprietor and another

«..Opposite Parties

AUTHORIZATION

Hon’ble Sir,
As per the resolution of the State Board 5ri Imran Ali, Assistant Environment

Engineer, Uttar Pradesh Pollution Control Board, Lucknow is hereby
nominated/authorized to file this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s Chaudhary Creations, Village-Shernagar,
Meerut Bye Pass Road, Muzaffarnagar through its Proprietor and another on behalf of
the Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti Nagar

Lucknow. IL
(Sanjeev Kumar Singh)
Member Secretary
The signature of Sri Imran Ali is hereby attested.
mran All)
(Sanjeev Kumar Singh)
Member Secretary
W= 12 T g8 ave, o T T.C.-12V, Vibhuti Khand, Gormii Nagar,
WS - 220 010 Lucknow = 226 010
' 03222720820, 2720831 Phone . 0522-2720828, 2720831,
: 0SZ2-TT20784, 2720076 Fax : 0522-2720764, 2720676
¥ : Info@uppeb.com e-mall : info@uppch.com

i W : www.uppeb.com Web Site ; www.uppch.com
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Ca
3 A Jr/tfg»’slf/lez.u,
UPLro y

(WATER ay AIRpF SPECIAL Jupic)a

OLLuTioN CONTROL), LUCKNOW

COmplaint Case No. of 2024

Uttar Pradesh Polluti
Nagar, Lucknow th
Imran Alj, Presently

on Control Board, T.C.-12V, Vibhuti Khand, Gomti
rough its Assistant Environmental Engineer, Sri
Posted at Regional Office, Muzaffarnagar.

--...COmplainant

Versus
rzavﬁ.'wp"“
1) M/s AWF Collection,, Village- Sher Nagar, Jansath Road,
Muzaffarnagar through its representative

2) Shri Haroon Chaudhary S/o Sri Meherban Al R/o Village and Post
Office- Tavll, Thana- Shahpur, District- Muzaffarnagar

representative of M/s AWF Collection, Village- Sher Nagar,
Jansath Road, Muzaffarnagar.

COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION
AND CONTROL OF POLLUTION) ACT, 1974

Sir,

The complainant, Uttar Pradesh Pollution Control Board, herein

after referred as Complainant Board, most respectfully showeth as
under;

1) That the complainant is the State Board constituted by the
Government of Uttar Pradesh vide LSG-Section-4 G.O. No.-897/ix-

‘ 4-100-74 dated 03.02.1975 in accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution)

Act, 1974 (herein after referred as Act, 1974) for the prevention

J and control of pollution regarding Water, Air and Environmental

tyg IF.S'?_az,u‘
L MAG'STRQTE

e —

80
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esh Pollution
¥y Pollutions which has been named as Uttar s

.02-100-74 dated
, Control Board vide Notification NC’-‘ZI?W9 02

13,07.1982.

th Road,
2)  That the M/s AWF Collection, Village- Sher Nagar, Jansa

ion-47 of
Muzaffarnagar Is a company within the meaning of Sect
the Act, 1974 which has been operating without obtainin

inant
mandatory consent/no objection certificate from the Compla

g the

et e .

Board and also without having any facility of the Sewage
Treatment Plant, hereinafter referred as STP, and thereby
discharging knowingly its untreated noxious and polluted matter
in the water which is the “Stream” defined in Section-2(J) of the
Act, 1974 which is an offence under Section-43 of the Act, 1974.

3)  That according to the Section-24 of the Act, 1974 there is
prohibition on use of stream or well for disposal of polluting
matter, etc. The Section-24(1) of the Act, 1974 is quoted below;
Section-24(1) - Subject to the provisions of this section-

a) no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with

such standards as may be laid down by the State Board to

enter (whether directly or indirectly) into any stream or well
or sewer or on land
b

—

no person shall knowingly cause or permit to enter into any
stream any other matter which may tend, either di rectly or
In combination with similar matters, to impede the proper
flow of the water of the stream In a manner leading or likely

to lead to a substantial aggravation of pollution due to

other causes or of its consequences.

4)  That the opp. party no.-1 has continuously discharging the sewage

and untreated effluents without establishing any Sewage
@—/" Treatment Plant, hereinafter referred as STP, which comes under

'-—"""-"——--r-
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the definition of “sewage effluents” within the meaning of

Section-2(g) of the Act, 1974,

5)  That the site of opp. party no.-1 was inspected by the officlals of
the complainant Board on 29.03.2023 and during the Inspection It

was found that the opp. party no.-1 was operating without having

the necessary consent from the complainant board and there was
no facility of STP thereby discharging its untreated effluents which
was generated from domestic sewage through Dhandheda Drain
into the River Kali which finally meets into the River Hindon. A
copy of the inspection report dated 29.03.2023 along with letter
dated 31.03.2023 is being annexed herewith as Annexure-1 to this

complaint.

6) That after inspecting the unit in question, the Complainant Board
has issued a closure order dated 28.04.2023 and in compliance of

said closure order the unit was closed/sealed on 29.04.2023. A

copy of the closure order dated 28.04.2023 is being annexed

herewith as Annexure-2 to this complaint.

7)  That in light and in compliance to the order dated 15.12.2023
passed by the learned National Green Tribunal, New Delhi in
Original Application No.-859/2022, Abhisht Kusum Gupta versus
State of UP and ors., it is submitted that the site was again

inspected on dated 28.02.2024 by the officials of the Board and
found that the unit was operating lllegally by violating the closure
order. Further it was found that there was having no facllity of STP
and thereby discharging Its untreated effluents which was
generated from domestic sewage into the Hindon River. A copy of

the inspection report dated 27.02.2024 |s being annexed herewlith

as Annexure-3 to this complaint.

8 That during the Inspections a sample of untreated effluents,
discharged by opposite party no. 1, were collected by the officlals

82
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]

of Complainant Board and sent to the authorized laboratory for
analysis. Further it Is submitted that the analysis report clearly
shows that the unit/ opp. party no. 1 1s discharging the untreated
effluents which are beyond the standards lald down. A copy of the

.-"-'_ analysis report dated 02.03.2024 Is being annexed herewith as

E Annexure-4 to this complaint.

9)  That the opp. party no.-2 Is the responsible person of the unit and
in-charge of day to day business of the said unit and responsible
for the conduct of business of the said unit hence is liable to

proceed against in violation of the provisions of Section-24 of the
Act, 1974,

10) That opp. party nos.-1 and 2 has committed the offence under
Section-43 of the Act, 1974. The offence Is committed
continuously against the society at large, animals and aquatic life
in particular, because of their personal monetary gain. That the
opp. party no.-2 is the brain and nerve centre of the accused/opp.
party no.-1 and conducting day to day business of the unit which

has been discharging it's sewage effluents into the stream, hence

are liable to be proceed against under Section-43 read with
Section-47 the Act, 1974.

11) That the provisions of the Section-47() of the aforesaid Act, 1974,
not only the company but every person who, at the time of
offence was committed, was in-charge of and responsible to the
company for conduct of the business is also liable and responsible

for the commission of the said offence.

12) That the Competent Authority on 11.03.2024 has taken decision
to file this complaint against all the Opp. Parties before this
Hon'ble Court. The copy of the resolution dated 11.03.2024 is

@’,, being annexed herewith as Annexure-5 to this complaint.

e : _‘
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13)  That
the complainant Board has authorized Its officer to file the

com
E Vo Ne Bl and Sri Imran Ali, Assistant Environmental
”
gineer has been nominated to file this complaint against the
Opp.
PP. Parties. A copy of the authorization Is being annexed

herewith as Annexure-6 to this complaint.
PRAYER

Therefore, it is most respectfully prayed that this Hon’ble Court
may very kindly and graciously be please to take cognizance of the
offence and summon the accused/opp. party nos. 1 and 2 and punish
them in accordance with law under Section-43 of the Act, 1974. Any
such other order which this Hon’ble Court may deem just and proper in

the circumstances may also by pass in the interest of the justice.

Lucknow Complainant
Dated: Ror OF—70 18 _

(Imran Ali)
Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

1)  Shri Atulesh Yadav, Chief Environmental Officer, Circle-3, Uttar
Pradesh Pollution Control Board, Lucknow,
2)  Shri Ankit Singh, Regional Officer, Uttar Pradesh Pollution Control

Board, Muzaffarnagar.
3)  ShriVipul Kumar, Assistant Environmental Engineer, Uttar Pradesh

Pollution Control Board, Muzaffarnagar.
4)  Any other official who may be available at the time of trial

5

Complainant

84
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- 24. In these circumstances, we direct Member Secretary, UPPCB forthwith to initiate or
get initiated criminal prosecution by lodging criminal complaint in appropriate court for
committing offence under Section 43 read with Section 24 of Water Act, 1974 against the
Officers-in-Charge of Municipal Corporations/Municipal Bodies of Saharanpur, Muzaffamagar,
Shamli, Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also initiate criminal
prosecution against industries which are discharging polluting materials in the river.

25. Besides, State Ppllution Control Board and its authorities shall take immediate action
for closure of the industrial and other establishments, which are discharging polluted matter in
river Hindon and shall also proceed to assess and finalize aequate Enviromental Compensation in
view of the principles laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite
(2013) 4 SCC 575; Goel Ganga (2018) 18 SCC 257; Goa Foundation v Union of India & Ors.
(2014) 6 SCC 590 and Common Cause Vs. UOI & Ors,, (2017) 9 SCC 499 and take steps for
recovery of the same.
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REGIONAL LABORATORY MuzaffarNagar
UTTAR PRADESH POLLUTION CONTROL BOARD
Komal Cinema BulldingRallway Road, Muzaffarnagar

RS RO ST WATAR Drsorn oy
0 ef No: 25083660/MuzaffarNagar/2024
¥ 1. Name of Industry:

Date:02/03/2024
AWF Collection;Village-Sherngar,Jansath Road;MZR, Village-Shernagar; Jansath Road

& 1. Address of Industry: Village-Shemagar;Jansath Road
% 3. District: Muzaffarnagar

4- Description about sampling polnt: Final Outlet discharge rom outside (he Premises of the Industry before confluence to
Shernagar Nala (Local Drain B/C to Kookra Drain)

5 Type of Sample (Grab/Composite/Integrated): Grab

¢- Sample Collected By: (1)imraan Ali; A.E.E (2)Maneesh Kumar, LR.F

7- Colour and Odour: Light Blue(Appearance) Foul

8- Quantity and Packing: 2.0 Lies PVC

9- Date of Sample Collection: 27/02/2024 !

10~ Analyis Indented by: RO MuzaffarNagar

11- Date of sample recelpt in Lab: 27/02/2024

Parameter/Method Name Unit Results Standard D;:‘t:;lgl:n
h
' pH, APHA 24th Ed. 4500B: 2023 . 640 6.5-8.5 02-12
Suspended Solids , APHA 24th Ed. 2540 mg/ “9@& 100 10-20000 mg/
~ | DTotal Suspended Solids dried at 103- 2.
105 °C 2023
Dissolved Solids, APHA 24th Ed. 2540 C mg/l 1248 2100 10- 50000 m
Total Dissolved Solégs dried at 180 °C
20 _
Total Solids, APHA 24th Ed.2540 B: mgl 1438 Not Specified |  10- 50000 mg/l
2023 :
BOD, APHA 24th Ed. 3 day 27 °C1S mgl ogaon 30 1.0-50000 mg/l
= 3025 ( Part 44): 1993 Bio 2023 = —
COD, APHA 24th Ed. 5220 B Open mg/ M 0-100000 mgh
- Reflux Method 2023

of (1) General Sta for discharge of enviranmentol pollutants aro as pari-A Effluent (Schedule-VI). The Environment (Protection) Rules, 1986
Reference- neral Standards
source; www.cpe.nic.i/GencrolStandords.pdf. Besides these sta i e
*Non-NABL Paramcicrs.
L w““‘-hhm;mmﬂluhmm” In full, without the writien permission of lsbarstory. 3. The wsi repont pertaicn 0 i sample
H
revaived in Lab.
Resaark: At the tinse of Inspection indusizy found operotional.
Analysed by-

|Diwakar Dev Gahlot(JRF), Ravish
Pratap Singh(JRF)|

AN Kl]‘ Digitally signed

! by ANKIT SINGH
Authorized by Date: 2024,0302
= S‘NGH 15:03:34 40530
Ankit Singh (RO) " Reglonal Officer
10/ Paged
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¥ % uRa e e 18122023 B T ofy P §-
. ‘24.. Ir-n these circumstances, we direct Member Secretary, UPPCB forthwith to initiate or get
initiated crfmmal prosecution by lodging criminal complaint in appropriate court for committing offence
under Sef:horl 43 read with Section 24 of Water Act, 1974 against the Officers-in-Charge of Municipal
Corporations/Municipal Bodies of Saharanpur, Muzaffamagar, Shamli, Meerut, Baghpat, Ghaziabad and
Gautam Budh Nagar and also initiate criminal prosecution against industries which are discharging
polluting materials in the river,

25, Besides, State Ppllution Control Board and its authorities shall take immediate action for
closure of the industrial and other establishments, which are discharging polluted matter in river Hindon
and shall also proceed to assess and finalize aequate Enviromental Compensation in view of the principles
laid down by Supreme Court in M.C. Mehta, (1987) 1 SCC 395, Sterlite (2013) 4 SCC 575; Goel Ganga
(2018) 18 SCC 257; Goa Foundation v Union of India & Ors. (2014) 6 SCC 590 and Common Cause Vs.

UOl&Ors..{lOl?}QSCC499mdtaltest:ps for recovery of the same.
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UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No.:
BEFORE THE Coy boa: 294124

RT OF SPECIAL JUDICIAL
(Water & Ajr Pollution Control), Ist Class, Lu':‘aELSTRATE'

Complaint Case No. of 2024
Uttar Pradesh Pollution Control Board, Lucknow

ww.Complainant
Versus

M/s A. W. F. Collection, Village-Shernagar, Jansath Road, Muzaffarnagar through its
Proprietor and another

....Opposite Parties

AUTHORIZATION

Hon'ble Sir,
As per the resolution of the State Board Sri Imran Ali, Assistant Environment

Engineer, Uttar Pradesh Pollution Control Board, Lucknow is hereby
nominated/authorized to flle this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s A. W. F. Collection, Village-Shernagar,
Jansath Road, Muzaffarnagar through its Proprietor and another on behalf of the Uttar

Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti Nagar Lucknow.

The signature of Sri Imran All Is herebydajl?\;d.

(Sanjeev Kumar Singh)
Member Secretary

(Imran All)
(Sanjeev Kumar Singh)
Member Secretary
& 2 0 T o, o T, T.C.-12V, Vibhuti Khand, Gomb Nagar,
WS - 220 010 Lucknow — 228 010
w * 0SZI-3TI0N28, 2720831 Phone  : 0522-2720828, 2720831,
vl -z zen Fax  :0522-2720764, 2720676

e-mall : info@uppch.com
Web Site : www.uppch.com

i
;
:

101



&

1765

"”9} Y 9173,202‘-1
VPLKOYOYB)TY 222

BEFORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE
(WATER AND AIR POLLUTION CONTROL), LUCKNOW

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti
Nagar, Lucknow through its Assistant Environmental Engineer, Sri

Yogesh Kumar Mishra
....Complainant

Versus

1) M/s Nagar Palika Parishad, Sardhana, Meerut through its
Executive Officer

2) Smt. Sashiprabha Chaudhary D/o Shri Shiv Prasad Chaudhary
R/o Village-Hatwa Shukla, District-Basti, Executive Officer,
Nagar Palika Parishad, Sardhana, Meerut

«..Opp. Parties

: COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION
VND CONTROL OF POLLUTION) ACT, 1974
5

The complainant, Uttar Pradesh Pollution Control Board, herein
after referred as Complainant Board, most respectfully showeth as
under;

1) That the complainant is the State Board constituted by the
Government of Uttar Pradesh vide LSG-Section-4 G.O. No.-857/Ix-
4-100-74 dated 03.02.1975 in accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution)
Act, 1974 (herein after referred as Act, 1974) for the prevention
and control of pollution regarding Water, Air and Environmental
Pollutions which has been named as Uttar Pradesh Pollution
Control Board vide Notification No.-2179/9-02-100-74 dated

13.07.1982.

p———:

y
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2)  That the M/s Nagar Palika Parishad, Sardhana, Meerut s a body

corporate under Section-4 of the U. P. Municipal Corporation
Adhinlyam, 1959 and is a company within the meaning of
Section-47 of the Act, 1974, herelnafter referred as Unit, which
has been discharging knowingly its untreated noxious and
polluted sewage through drains Into the River which is a

"Stream” defined In Sectlon-2()) of the Act, 1974 which Is an
offence under Section-43 of the Act, 1974.

3)  That the opp. party no.-1 has continuously discharging the
T sewage and untreated effluents without establishing any Sewage
Treatment Plant, hereinafter referred as STP, which comes under

the definition of “sewage effluents” within the meaning of
b Section-2(g) of the Act, 1974.

That according to the Section-24 of the Act, 1974 there Iis
prohibition on use of stream or well for disposal of polluting

matter, etc. The Section-24(1) of the Act, 1974 is quoted below;

Section-24(1) - Subject to the provisions of this section-
a)

no person shall knowingly cause or permit any poisonous,
noxious or polluting matter determined in accordance with
such standards as may be laid down by the State Board to
enter (whether directly or Indirectly) into any stream or
well or sewer or on land

b) no person shall knowingly cause or permit to enter into
any stream any other matter which may tend, either
directly or in combination with similar matters, to impede
the proper flow of the water of the stream in a manner

leading or likely to lead to a substantial aggravation of
pollution due to other causes or of its consequences.

5) That the oppasite party no.-1 was Inspected by the officials of the
complainant Board on 24.01.2022 and 28.02.2022 In presence of
the opposite party no.-2. During the Inspection It Is found that
the domestic waste Is been discharged in the drain without STP
and discharging domestic sewage and untreated dairy effluent
into the Sardhana Drain which finally meets into the River

Hindon.

. " _..l_ o “ThituR
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7)

8)

9)

10)

1767

That In pursuance to the abavementioned respective inspections
the complalnant Board has issued a direction on 28.04.2022,
under Sectlon-24 of the Act, 1974, to the Executive Officer, M/s
Nagar Pallka Parishad, sardhana, Meerut. Further, the letter
issued by the Reglonal Officer clearly states the opposite parties
have neither complied the directions passed by the Hon'ble NGT
nor provisions. A copy of the letter no.-H74928/C-3/1k0270/2022
dated 28.04.2022 Is being annexed herewith as Annexure-1 to

this complaint.

That the site of the project in question has again been inspected
on 21.04.2023 by the officials of the complainant Board after
giving Notice of Inspection and collected the sample of effluent
from the final outlet of STP. The Notice of Inspection dated
21.04.2023 is being annexed herewith as Annexure-2 to this

complaint.

That after collecting the sample, in presence of the opposite
party no.-2, analyzed the same in laboratory authorized by the
complainant Board. The report of analysis shows that the sewage
effluent discharged by the project is beyond the standard laid
down by the complainant Board as such the project has
committed the breach of the provisions of Section-24 of the Act,
1974. The copy of the Analysis Reports dated 24.04.2023 is being
annexed herewith as Annexure-3 to this complaint, respectively.

That in light and in compliance to the order dated 15.12.2023
passed by the learned National Green Tribunal, New Delhi in
Original Application No.-859/2022, Abhisht Kusum Gupta versus
State of UP and ors., the officials of the State Board again
Inspected the unit in question on 21.02,2024 in pursuance to the
analysls reports of the samples and collect the water sample of
the drain prior to meet into Sardhana drain. The Inspection
Report dated 21.02.2024 is being annexed herewith as
Annexure-4 to this complaint.

That on several different dates the unit is being inspected by the
officlals of ttle complainant Board and the sample has been duly

i
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\

collected and sent to the authorized laboratory of the
complainant Board. The copies of the Analysis Report are

collectively being annexed herewith as Annexure-5 to this
complaint.

11)  That the OPP. party no.-2, Smt. Shashiprabha Chaudhary, is the

responsible person of the unit and in-charge of day to day
business of the said unit and responsible for the conduct of
business of the said unit hence are liable to proceed against in
violation of the provisions of Section-20 of the Act, 1974.

12)

That opp. party nos. 1 and 2 has committed the offence under
Section-43 of the Act, 1974. The offence is committed
continuously against the society at large, animals and aquatic life
in particular, because of their personal monetary gain. That the

accused/opp. party no.-2 is the brain and nerve centre of the
accused/opp. party no.-1 and conducting day to day business of
the unit which has been discharging it’s sewage effluents into the

stream, hence are liable to be proceed against under Section-43
read with Section-47 of the Act, 1974.

13) That the provisions of the Section-47(i) of the aforesaid Act,
1974, not only the company but every person who, at the time of
offence was committed, was in-charge of and responsible to the
company for conduct of the business is also liable and

responsible for the commission of the said offence.

14) That the Competent Authority on 11.03.2024 has taken decision
to file this complaint against all the opp. parties before this
Hor'ble Court. The resolution dated 11.03.2024 is being annexed
herewith as Annexure-6 to this complaint.

15) That the complainant Board has authorized its officer to file the
complaint on its behalf and Sri Yogesh Kumar Mishra, Assistant
Environmental Engineer has been nominated to file this
complaint against the Opp. Parties. A copy of the authorization:is

belng annexed herewith as Annexure-7 to this complaint.

A
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PRAYER
Therefore, it is most respectfully prayed that this Hon'b
may very kindly and graciously be please to take cognizance of the

offence and summon the accused/opp. party nos. 1 and 2 and
them i

le Court

punish

n accordance with law under Section-43 of the Act, 1974. Any

such other order which this Hon’ble Court may deem just and proper in

the circumstances may also by pass in the interest of the justice.
Lucknow

Complainant
DatEd: '3‘,,@4__7_“_)‘4_

(Yogesé%lgg Mishra)

Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

Lt e —

1) Shri Atulesh Yadav, Chief Environmental Officer, Circle-3, Uttar
Pradesh Pollution Control Board, Lucknow.

2)  Shri Bhuwan Prakash Yadav, Regional Officer, Uttar Pradesh
Pollution Control Board, Meerut.

3)  shri Prakhar Kumar, Environmental Engineer, Uttar Pradesh
pollution Control Board, Meerut.

4) Sri Bhanu Prakash, Laboratory Assistant, Uttar Pradesh Pollution
Control Board, Meerut.

5)  Anyother official who may be available at the time of trial.

:5“?(
Co imant
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UTT Bove exura - 2-
T 3 R PRADL)| POLLyTION CONTROL BOARD
2V, Vienyyy KIIAND, GOMTI NAGAR,

LUCKNOW

Notice of Inspection MEMBER SECRETARY
See Rule-5(2)

To,

Executive officer

Nagar Palika Parishad, Sardhana
eerut, :

Take Notice that for the purpose enquiry under section-33 of Water (Pollution

Prevertion & Coatrol) Act, 1974 & it's amended the following officers of the Board
namely :-

1- Shri Prakhar Kumar, EE, UPPCB, Meerut

And the person authorized by the Board to assist them shall inspect the any other
pars there of or pertaining there to under management/control of
date. el 28925,......... between. /235, P00 Fm. Sz ol kars vhen all facilities
legitimately required for the purpose by them for such inspection should be made
available to them on the site. Take Notice that refusal or denial 1o above state demand
made under the function of the State Board shall amount 10 obstruction punishable

under section-42 of the Act. ﬁ)
MEMBER SECRETARY
- RASECKEIARY
COPJ' 10 :- up Polution Crnl

w

01 Scanned with OKEN Scanner

P
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« .23, Since, cognizance of offence can be taken In the manner as prescribed under Section 49 (1)
of Water Act, 1974 andwe are satisfled that nelther local bodles for discharging sewage through drains
in rivers have taken effective steps for prevention of discharge of polluted effluents and sewage into
river but even Industries are also continuously doing sameé but no effective steps have been taken
against them.
74, In these circumstances, we direct Member secretary, UPPCB forthwith to Initiate of get initiated
criminal prosecution by lodging criminal complaint In appropriate court for committing offence under
section 43 read with Sectlon 24 of Water Act, 1974 against the Officersin-Charge of Municipal
CorpuraiionsfMunidpal Bodles of Saharanpur, Muzuffarnagar, shamli, Meerut, Baghpat, Ghaziabad
and Gautam Budh Nagar and also Initiate criminal prosecution against industries which are discharging

polluting materials in the river... .
IR

aﬁﬂﬂagqmgﬁﬂﬂaﬁfﬂﬁﬁa?aﬁ!ﬂ%mﬁmww#

- ——T00 | _
Date of pH [BOD cop |TsS Fecal Total
sample mg/l mg/l |me/l Coliform | Coliform
———">074 |
Sardhana Drain 12-02-2024 771 258 496 412 170000 210000
5012028 | 762 | 72 496 365 | 110000 | 140000
L]
26122023 | 774 256 476 384 | 160000 | 210000
7 @ SeTRed am 3 i A At 16/01/2024.

12/12/2024qﬁzs/ﬂ/zouwfrqﬁﬂmﬂrwmmmmmﬁmm
ﬂlmﬁiﬁﬂﬂmmTﬁ$aﬁﬂﬂmfﬂﬁﬁﬂﬂwmﬁﬂﬂmﬁﬂﬂ?[ww:—

T el
S. Name of River Date of pH BOD coD 15§  |Fecal Total
No. sample mg/fl mg/l mg/l |Coliform | Coliform
. T
1, |River Hindon(D/S) 15-01-2024 [ 7.61 52 264 320 100000 | 140000
15-12-2023 | 7.62 54 268 324 130000 | 170000

23-11-2023 | 7.67 52 272 308 | 120000 | 160000

il

ﬁmmmmﬁﬂmmﬁmﬂawtﬁm.wmﬁmmm
#mmmu1ammwﬁmﬂwmmwma$mmﬂfmm
mmﬂmmmﬁﬁﬁﬂﬁﬂﬂﬁﬂﬁmwmtmﬁﬁmm:ﬁmm#m
t.mwﬂmw*\mgwmwm%wmmﬁﬁmwgaw

et S e 3.
e L e T
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R wlam oRmy, W, hew oyw smte shen 8, G o aRfEm, 1974
‘oo ) aw-ar B smnfy gw e 8, Rres P sa sffan § it ofeEwE
" m owiv N O b am An s, dvs B g e 1358/ GIOA-859 / Abhiesht
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- o )

o Toshodlo § Rurniy slogo W@ 50 /2022 anfie w70 T Todo T T
o Wik amdw Rafe 16.122023 B 1w sfn P 8-

*.......23. Since, cognizance of offence can be taken in the manner as prescribed under Section
49 (1) of Water Act, 1974 and we are satisfied that neither local bodies for discharging sewage
through drains in rivers have taken effective steps for prevention of discharge of polluted
cffucnts and sewage into river but even industries arc also continuously doing same but no
effective steps have been taken against them,
24, 1n these circumstances, we dircet Member Sccretary, UPPCB forthwith to initiate or g:t
initiated criminal prosecution by lodging criminal complaint in appropriate court for ct::mmlmﬂl
offence under Section 43 read with Scction 24 of Water Act, 1974 against the Officersin-Charge
of Municipal Corporations/Municipal Bodies of Saharanpur, Muzuffarnagar, Shamli, Mw_nn.
DBaghpat, Ghazisbad and Gautam Budh Nagar and also initiate criminal prosecution against
industries which are discharging polluting materials in the river....... i
TRA AW T I QAR R O @ 9 ¥ 9eE Re Rved @
A o TR T @ Prder R RiRrdl # R ) Rl @ W W f@ve
78 A e gl T T v@Ew IR A wrfen ke A e i faver &g o
TR T | & e @ e R sreareR A ¥ o e a1 e Freag
£

S. Name of Drain Date of pil  |BOD COD |TSS

Fecal Total
No. Sample mg/l mg/l |mgA Coliform | Coliform
|. |Sardhana Drain 12-02-2024 | 7.7 258 496 412 170000 | 210000
15-01-2024 7.62 27 496 365 110000 | 140000
26-12-2023 7.74 256 476 84 160000 | 210000
ﬁmﬁw%ﬁ*mmmﬂmm 15 /01 /2024,

12/12/2024 T4 23/11/2024 B WA TR fremw g ofa warmren dwe ¥ o @
waimﬁaéqwarmaﬁﬁmﬂmﬁﬂwqﬁaummmﬁwmm;_

5. | Name of River Date of pH [BOD| COD [TSS|Fecal Total
No., Sample mg/l| mp/l  |mp/l| Coliform Coliform
. |River 15-01-2024 |7.61| 52 264 320 100000 140000
Hindon(1)/S) 15-12-2023 [7.62] 54 268 324 130000 170000
23-11-2023 |7.67| 52 272 308 120000 160000
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UTTAR PRADESH POLLUTION CONTROL BOARD

=

Ref. No. - pate: 29 6] 24
BEFORE THE COURT

OF SPECIAL JUDICIAL MAGISTRATE,
(Water & Air Pollution Control), Ist Class, Lucknow

Complaint Case No, of 2024

‘Uttar Pradesh Pollution Control Board, Lucknow

—.Complainant
Versus

AUTHORIZATION

Hon'ble Sir,

As per the resolution of the State Board Sri Yogesh Kumar Mishra, Assistant
Environment Engineer, Uttar Pradesh Pollution Control Board, Lucknow is hereby
nominated/authorized to file this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s Nagar Palika Parishad, Sardhana, Meerut

through its Executive Officer and another on behalf of the Uttar Pradesh Pollution
Control Board, T.C.-12V, Vibhuti Khand, Gomti Nagar Lucknow.

(Sanjeev Kumar Singh)
Member Secretary
The signature of Sri Yogesh Kumar Mishra is hereby attested.
lYogKl%a{r:ﬁbhﬂ)
(Sanjeev Kumar Singh)
Member Secretary . | —
\: — - Bt VBl Khand.

Lucknow — 228 010
Fhoone : 0S22-2720828, 2720831,
1 OSE-TrEaas. ITI08N

Fax
OSZ-TTIOTE4. ZVZOSTS e-mai - nhouppch oM
- "-"‘G e Web Sits © www uppch com
W :www.uppch.com
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URT OF specia,
POLLUTION

/ 202{.{

JUDICIAI. MAGISTRATE
CONTROL), LUCKNOwW
Complaint Case No, of 2024

Uttar Pradesh Pollution Control Board, T.C.-12V, Vibhuti Khand, Gomti
Nagar, Lucknow through its Assistant Environmental Engineer, Shri
Anshul Sharma presently posted at Regional Office, Ghaziabad

«..COmplainant
Versus

1)  M/s Nagar Palika Parishad,

Lonl, Ghaziabad through its Executive
Officer

2) Shri Krishnakant Mishra, Executive Officer,

Nagar Palika Parishad,
Loni, Ghaziabad

...... Opp. Parties

. ; "E\f COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION AND
EQ:\“ CONTROL OF POLLUTION) ACT, 1974
N W/ e

'b'\‘ The complainant, Uttar Pradesh Pollution Control Board, herein
after referred as Complainant Board, most respectfully showeth as under;

£
E«’-; 1) That the complainant is the State Board constituted by the

Government of Uttar Pradesh vide LSG-Section-4 G.0. No.-897/ix-4-
100-74 dated 03.02.1975 In accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution) Act,
1974 (hereln after referred as Act, 1974) for the prevention and
control of pollution regarding Water, Alr and Environmental
Pollutions which has been named as Uttar Pradesh Pollution

P4 Control Board vide Notification No.-2179/9-02-100-74 dated
e 13.07.1982.

Y

Yg 15'72.02}..1
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That t
he M/s Nagar Palika Parishad, Lonl, Ghazlabad Is a body

corpo
Porate under Section-4 of the U. P. Municipal Corporation

Adhinlyam, 1959 and is a company within the meaning of Section-
47 of the Act, 1974, hereinafter referred as Unit, which has been
discharging knowingly its untreated noxlous and polluted sewage
through drains into the River which Is a “Stream” defined in
Section-2(J) of the Act, 1974 which Is an offence under Section-43
of the Act, 1974.

3)  That according to the Section-24 of the Act, 1974 there is

prohibition on use of stream or well for disposal of polluting

matter, etc. The Section-24(1) of the Act, 1974 is quoted below;

Section-24(1) - Subject to the provisions of this section-

a) no person shall knowingly cause or permit any poisonous,

noxious or polluting matter determined in accordance with

such standards as may be laid down by the State Board to

enter (whether directly or indirectly) into any stream or well

or sewer or on land

b) no person shall knowingly cause or permit to enter into any
stream any other matter which may tend, either directly or in
combination with similar matters, to impede the proper flow
of the water of the stream in a manner leading or likely to

lead to a substantial aggravation of pollution due to other

causes or of its consequences.

4)  That the opp. party no.-1 has continuously discharging the sewage
and untreated effluents without establishing any Sewage
Treatment Plant, hereinafter referred as STP, which comes under

the definition of “sewage effluents” within the meaning of Section-

2(g) of the Act, 1974,

5) That the accused/opposite party no.-1 was inspected by the
officlals of the complainant Board on different dates. During the

W o ot

e e ———————
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7)

8)
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Inspectio
: (: " the prooct found oparating without establishing the STP
n

dischorging Its untronted eoffluent and domestic sewage

through dralns Into the Hindon River,

That In pursuance 1o the respective Inspections the complalnant
Board has Issued n Show Couse notice on 24,04.2024, to the

Executive Officer, M/s Nagar Pallka Parishad, Lonl, Ghazlabad. A
no.-Hosaselc-ifﬂomoao/qnfonﬁto—

copy of the letter
g annexed herewith as

WIORON0 /2024 dated 24.04.2024 Is beln
Annexure No.-1 to this complaint.

r dated 15.12.2023

That In light and In compliance to the orde
New Delhi in

passed by the learned Natlonal Green Tribunal,
Original Application No.-859/2022, Abhisht Kusum Gupta versus
p and ors., the officials of the State Board ha
of the unit on 15.02.2024 in pursuance to th

he samples and collect the water sample of th
rt dated

s carried the

State of U
e analysis

Inspection
e drain

reports of t
t Into Sardhana drain. The Inspection Repo

prior to mee
15,02.2024 s being annexed herewith as Annexure No.-2 to this
complaint.

That after collecting the sample, in presence of the representative

of unit In question, analyzed the same in laboratory authorized by

the complainant Board. The report of
sewage effluent discharged by the project Is beyond the standard

analysis shows that the

lald down by the complainant Board as such the project has

commlitted the breach of the provisions of Section-24 of the Act,
The analysls report data Is mentioned in the inspection report

1974.
the

dated 15.02.2024, contained as annexure no.-2. Further,
complainant Board has Issued a showcause notice dated
15,02,2024. The showcasue notice dated 15.02.2024 Is being

annexed herewith as Annexure No.-3 to this complaint.
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That the opp.
o PP. party no.-2 is the responsible person of the project
nd in-cha
rge of day to day business of the said project and
res
ponsible for the conduct of business of the said unit hence are

liable to proceed against in violation of the provisions of Section-24
of the Act, 1974.

That opp. party nos. 1 and 2 has committed the offence under
Section-43 of the Act, 1974. The offence is committed continuously
against the society at large, animals and aquatic life in particular,
because of their personal monetary gain. That the opp. party no.-2
is the brain and nerve centre of the opp. party no.-1 and conducting
day to day business of the unit which has been discharging it's

sewage effluents into the stream, hence are liable to be proceed

against under section-43 read with Section-47 the Act, 1974.

That the provisions of the section-47(i) of the aforesaid Act, 1974,
not only the company but every person who, at the time of offence
was committed, was in-charge of and respansible to the company
for conduct of the business is also liable and responsible for the

commission of the said offence.

That the Competent Authority on 06.03.2024 has taken decision to
file this complaint against all the Opp. Parties before this Hon’ble
Court. The resolution dated 06.03.2024 is being annexed herewith

as Annexure No.-4 to this complaint.

That the complainant Board has authorized its officer to file the
complaint on its behalf and Sri Anshul Sharma, Assistant
Environmental Engineer has been nominated to file this complaint
against the opp. parties. A copy of the authorization is being
annexed herewith as Annexure No.-5 to this complaint.
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PRAYER

Tl'\eref-ore, it is most respectfully prayed that this Hon’ble Court
may very kindly and graciously be please to take cognizance of the
offence and summon the accused/opp. party nos. 1 and 2 and punish
them in accordance with law under Section-43 of the Act, 1974. Any such
other order which this Hon'ble Court may deem just and proper in the

circumstances may also by pass in the interest of the justice.
Lucknow

Complainant
Dated: 2, 04 -2

(Anshul Sharma)
Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

Mot  ———

1) shri Vivek Rai, Chief Environmental Officer, Circle-1, Uttar Pradesh
pollution Control Board, Lucknow.

2) Shri Pradeep Sharma, then Chief Environmental Officer, Circle-1,
presently Chief Environmental Officer, Circle-3, Uttar Pradesh
pollution Control Board, Lucknow.

3) Shri Sashi Vindakar, Environmental Engineer, Circle-1, Uttar Pradesh
pollution Control Board, Lucknow.

4) Shri Vikas Mishra, Regional Officer, Uttar Prad
Board, Ghaziabad.
5) shri N. K. Pandey, Assistant Environmental Engineer, Uttar Pradesh
pPollution Control Board, Ghaziabad.
6) shri Kunwar Santosh Kumar, Assistant Environmental Engineer,
Uttar Pradesh Pollution Control Board, Ghazlabad.
7) Any other official who may be available at the time of trial

esh Pollution Control

Complainant
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23, Sinee, cognizance of offence can be taken in the manner as prescribed under
Section 49 (1) of Water Act, 1974 and we are satisfied that neither local bodies for discharging
Sewage through drains in rivers have taken cffective steps for prevention of discharge of polluted
effluents and scwage into river but even industries are also continuously doing same but no effective
steps have been taken against them,

e 24, In these circumstances, we dircet Member Sccretary, UPPCB forthwith to initiate or get
initiated criminal prosecution by lodging criminal complaint in appropriate court for commiting
oﬂ'cncu; under Section 43 read with Section 24 of Water Act, 1974 against the Officersin-Charge of
Municipal Corporations/Municipal Bodies of Saharanpur, Muzuffaragar, Shamli, Meerut, Baghpat,
G.hazisbad and Gautam Budh Nagar and also initiate criminal prosecution against industries which are
discharging polluting materials in the river........ "
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the violations of the Solid-Waste Management Rules,
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taking of appropriate action on the same or issuance of directions without

implementation of the same cannot achieve the object of proctection of environment.
ntal compensation and also
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“......We now sum up our directions as follows: i. 100% treatment of sewage . |
ensured as directed by this Tribunal vide order dated 28.08.2019 in O.A. No, 591:;" y

by 31.03.2020 atleast to the extent of in-situ remediation and before the sajd
commencement of setting up of STPs and the work of connecting all the drajp,
other sources of generation of sewage of the STPs must be ensured. If this is not do
the local bodies and the concerned department of the State/UTs will be liable

”

compensation as already directed vide order dated 22.08.2019 in the case of
Ganga i.e. Rs. 5 lakh per month per drain, for default in in-situ remediation and Ry ¢

lakhs per STP for default in commencement of setting uo of the STP
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«_..23. Since, cognizance of offence can be taken in the manner as

nder Section 49 (1) of Water Act, 1974 and we are catisfied that

scharging sewage through drains in rivers have

taken effective steps for prevention of discharge of polluted effluents and

sewage into river but even industries aré also continuously doing samé but

no effective steps have been taken against them.

24. In these circumstances, We direct
forthwith to initiate or get initiated criminal prosecution by lodging criminal
for committing offence under Section 43 read

complaint in appropriate court

with Section 24 of Water Act, 1974 against the Officers in-Charge of
Municipal Corporations/Municlpal Bodies of Saharanpur, Muzuffarnagar,
Shamli, Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also
initiate criminal prosecution against industries which are discharging

polluting materials in the river.....
oA e BT AT _mﬁﬁa}a’qﬁwﬂﬁﬁuﬁqﬁﬁ
Ry T | P @ W iy e

prescribed u
neither local bodies for di

foraor P &
[T
—ame | Date | pH | Color | 8.0.D co.D | T.5S Total Fecal
m::m mg/L | mg/L mg/L Coliform Collform
MPN /100mi_| MPN/1:
1| jawall [25.12:2023 592 |Turbid | 43 | 105 | 82 150000 géoggm :

W#m%ﬁww%@a@)mwm

ardrg srraTen ¥ feerwr &g o SRR T
Wmﬂm#wwmwﬁqﬁugw W

" .- S ol ] 5.0, [ Co. [ 755 | Total | Feaal |
o D | mg/L | colifor | Collifor
mg/L | mg/L m m
MPN/1 | MPN/1
1. Hindon “2.50 00mi 00m!
RiverD/S | 04.01.2024 | 7.60 Turbi | ™
Chhljars! _ d 200 | 9.0 | 120.0 | 310000 zmoﬂ
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UTTAR PRADESH POLLUTION CONTROL BOARD

I Ref. No. :

Date ; 39-0 4-2olY4

B
EFORE THE COURT OF SPECIAL JUDICIAL MAGISTRATE,
(Water & Air Pollution Control), Ist Class, Lucknow

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, Lucknow

...COmplainant
Versus
M/s Nagar Palika Parishad, Loni, Ghaziabad through its Executive Officer and another
..... Opposite Parties
AUTHORIZATION
Hon'ble Sir,
Assistant

As per the resolution of the State Board Sri Anshul Sharma,

t Engineer, Uttar pradesh Pollution Control Board, Lucknow is hereby

Environmen
revention

uthorized to file this complaint under Section-43 of the Water (P
Ghaziabad

nominated/a
of Pollution) Act, 1974 against M/s Nagar Palika Parishad, Loni,

and Control
utive Officer and another on behalf of the Uttar Pradesh Pollution

through its Exec

Control Board, , T.C.-12V, Vibhuti Khand, Gomti Nagar Lucknow.

;:.‘ -
}fb .
o -

(Sanjeev Kumar Singh)
Member Secretary

o

The signature of Sri Anshul Sharma is hereby attested.

(Anshul Sharma)
(Sanjeev Kumar Singh)
Member Secretary
FA= T @ o8 s, e A T.C.-12v, Vibhut Khand, Gomtl Nagar, Tocdknow-226
o~ i, anaoat g:agm : 0522-2720828, 2720831,
I cer-arars, arwene e ﬁmﬂm
i info@uppe oo WSH.: muppchm
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B
EFORE Ty COURT OF speciaL JupiciaL MAGISTRATE
(WATER AND Al POLLUTION CONTROL), LUCKNOW

Complaint Case No, of 2024

ollution Contro| Board, T.C.-12V, Vibhuti Khand, Gomti
Environmental Engineer, Shri
Anshul Sharma

«..Complainant
Versus

1) M/ Nagar Nigam, Ghaziabad through its General Manager

(Water),
2) Shri K.P. Anand, General Manager (Water), Nagar Nigam,
Ghaziabad
..... Opp. Parties
COMPLAINT UNDER SECTION 43 OF THE WATER (PREVENTION
AND CONTROL OF POLLUTION) ACT 1974

Sir,

The complainant, Uttar Pradesh Pollution Contro| Board, herein

q_J\\‘ after referred as Complainant Board, most respectfully showeth as

-

1)  That the complainant Is the State Board constituted by the

under;

Government of Uttar Pradesh vide LSG-Section-4 G.0. No.-897/ix-
4-100-74 dated 03.02.1975 in accordance to the provisions of
Section-4(1) of the Water (Prevention and Control of Pollution)
| Act, 1974 (herein after referred as Act, 1974) for the prevention
and control of pollution regarding Water, Air and Environmental
Pollutions which has been named as Uttar Pradesh Pollution
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2)

3)

4)

1805

Control Board yide N

otification No.-2179/5-02-100
13.07.1982.

-74 dateq

That the M/s Nagar N

5ectlon-4 of the y,
and |

igam, Ghaziabad is 5 body corporate under

P, Municipal Corporation Adhiniyam, 1959
$ 3 company

ithin the Meaning of Section-47 of the Act,
1974, },

b)

any stream any other matter which may tend, either
directly or in combination with similar matters, 1o impede
the proper flow of the water of the stream in a manner
leading or likely to lead to a substantial aggravation of

pollution due to other causes or of it consequences,

That the opp. party no.-1 has continuously discharging the
age and untreated effluents without establishing any Sewage
sew

Treatment Plant, herelnafter referred as STP, which comes under
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6)

7)

1806

the definlllun of »

" Sewage effluents”
ec"""‘z(al of the A

within the meaning of
ct, 1974,

Passed by the learned National Green Tribunal

» New Delhi in
Original Application No.

-859/2022, Abhisht Kusum Gupta versus
State of yp and ors,, the officials of the State Board again
inspected the Project in question in Pursuance to the analysis
Féports on 15.02.2024 by the officials of the complainant Board
and collected the sample of effluent. The Inspection Report dated

15.02.2024 is being annexed herewith as Annexure-1 to this
complaint.

That after collecting the sample, in presence of the
representative of project In question, analyzed the same in
laboratory authorized by the complainant Board. The report of
analysis shows that the sewage effluent discharged by the project

is beyold the"mld down by the complainant Board as
such the project has committed the breach of the provisions of
Section-24 of the Act, 1974, The sample analysis report is
mentioned In the report dated 15.02.2024, contained as

annexure no.-1 to this complaint.
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a

8)  That the opp, Party no.-2 s the res

ponsible person of the project
and jp

~charge of day to day business of the said project and

responsible for the conduct of business of the said unit hence are

llable o Proceed against in violation of the provisions of Section-

24 of the Act, 1974,

9 That OPP. party nos, 1 and 2 has

committed the offence under
Section-43 of the Act,

1974, The offence |s committed

continuously against the soclety at large, animals and aquatic life

to be proceed against under Section-43

read with Section-47 of the Act, 1974, [

10)

11)  That the Competent Authority on 11.03.2024 has taken decision

to file this complaint against all the Opp. Parties before this
Hon’ble Court. The resolution dated 11.03.2024 s being annexed

herewith as Annexure-2 to this complaint,

12)  That the complainant Board has authorized its officer to file the
complaint on its behalf and Sri Anshul Sharma, Assistant

Environmental Engineer has been nominated to file this

o
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PRAYER

such othe : .
I order which this Hon’ble Court may deem just and proper in

the circum
stances may also by pass in the interest of the justice.

Lucknow

Complainant

Dated: 37 ,._ ©L-2.24.

Mw(_,

(Anshul Sharma)
Assistant Environmental Engineer
U. P. Pollution Control Board

List of Witnesses:

1)

2)

3)
4)
5)
6)

7)

Shri Vivek Rai, Chief Environmental Officer, Circle-1, Uttar Pradesh

Pollution Control Board, Lucknow.
Shri Pradeep Sharma, then Chief Environmental Officer, Circle-1,
presently Chief Environmental Officer, Circle-3, Uttar Pradesh

Pollution Control Board, Lucknow.
Shri Sashi Vindakar, Environmental Engineer, Circle-1, Uttar Pradesh

Pollution Control Board, Lucknow.
shri Vikas Mishra, Regional Officer, Uttar Pradesh Pollution Control

Board, Ghaziabad.
Shri N. K. Pandey, Assistant Environmental Engineer, Uttar Pradesh

Pollution Control Board, Ghaziabad.
Shri Kunwar Santosh Kumar, Assistant Environmental Engineer,

Uttar Pradesh Pollution Control Board, Ghaziabad.
Any other official who may be available at the time of trial

Complainant
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w23, Sinee, cognizance of offence can be taken m e sl mm:m:?;::
(1) of Water Act, 1974 and we are salis(ied that neither local bodies for dlscharg:nl:'gs;w e bt
nvers have (aken cffective steps for prevention of discharge of polluted effluents a B

ies are also continuously doing same but no effective steps have been taken against thom.

3 1 e circumstances, we diroct Member Secretary, UPPCB l”orthmfh.lo initiate m m‘:
cnminal prosecution by lodging criminal complaint in appropriate court for commilting oﬂ'mce. scipal
43 read with Section 24 of Water Act, 1974 against the Officersin-Charge of Municipal Corpor mp:o
Bodi ur, Muzuffaroagar, Shamli, Meerut, Baghpat, Ghaziabad and G?““t“ Bm:ﬂ} Sap "
itiate criminal prosecution agains industrie which are discharging polluting materials in the river.........

TETIRR e § oy T 1 fazor frea &
SNO [ Namcof T Date PH | Color [B.OD [C.OD | TSS | Torm Fecal
Drains

m mg/L | mg/L | Coliform | Coliform
ks MPN/100 | MPN/100
ml ml
Arthala | 05133023 6.86 | Blackish | 82 169 154 | 4100000 | 3400000
13.12.2023 | 63 Blackish | 76 163 150 | 3900000 | 2700000
20.12.2023 | 682 Blackish | 73 165 153 | 3200000 | 2200000
25-12.2023 | 7.05 | Turbig 44 152 132 260000 220000
2 Dasna 0517 2023 6.92 | Turbid 78 133 165 | 2700000 | 2200000
13.12.2023 | 6.72 | Turbig 74 130 152 | 3100000 | 2600000
20.12.2023 | 665 | Turbig 72 128 145 | 3900000 | 2700000
25.12.2023 | 6.72 | Turbig 75 134 133 | 3200000 | 2500000
3. | Hindonvik 05.12.2023 | 7.23 Turhfu 82 176 168 | 4700000 | 3400000
ar 13.12.2023 | 7.12 | Turbig 78 168 160 | 4300000 | 3300000

20.12.2023 | 7.09 | Turbig 81 175

72 184

79 172

74 167

169 4600000 | 33000000
25.12.2023 | 7.34 Turbid 150 4300000 3100000
4, Pratapviha 05.12.2023 | 7.08 Turbid 178 3100000 2300000
r 13.12.2023 | 7.05 Turbid

20.12.2023 | .88 Turbid 70
| ——ost s
25.12.2023 7.2 Turbid 48

. 182 | 188 13900000 | 2700000
13.12.2023 [ 7.6 | Turbid | g 178 | 174 | 4300000 ] 3100000
20122023 | 7.18 | Turbid | g5 185 | 190 | 3100000 | 2100000
25.122023 | 7.3 | Turbig | as 152 | 160 | 390000 330000
6 Kaila 105122023 [ 7.09 Tubid | 81 | 159 162 [ 5300000 ] 3100000
Bhata 733732023 73 | Turbid | ga 153 156 | 4700000 2700000
20122023 1722 | Turhid | 39 148 | 150 | 4300000 [ 3100000
23122023 | 689 | Turbid | 46 | 14 132 | 320000 | 260000
7. | Naodgram | 05.122023 | 735 Turbid | 94.0 480 [ 3505 4300000 | 2300000
13.12.2023 | 7.56 960 | 252.0 | 253.0 | 4800000 3300000
20.12.2023 1 7.33 | “Tubid | 620 | 2440 249.0 | 3900000 | 2700000
25.12.2023 | 735 | 3 30.0 | 192.0 | 72000 [ 320000 260000 ]
3. Rahul | 05.122023 [ 7.43 1160 | 276.0 |280.0 | 4600000 2300000
Vihar | 13132023 | 726 1020 | 256.0 | 260.0 | 4300000 3100000 |
20.12.2023 [ 7.33 | 960 | 2380 zssi.g :;m _22;’__??.““%_
- | City Forest | 05.12.2023 | 7.2¢ id | 940 [174.0 [ 183,
% o 13.122023 |74 | Tubid | 900 11720 180.0 | 4000000 [ 3400000

20.12.2023 732 95.0 176.0 | 186.0 3900000
| 25.12.2023 [ 7.08 Turbid | 520 [ 160.0 | 168.0 | 310000 260000
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L N .
23, Since, cognizance of offence can be taken in the manner as
Prescribed under Secti

: On 43 (1) of Water Act, 1974 and we are satisfied that
neither |ocal bodies for discharging sewage through drains in rivers have
taken effective steps for prevention of discharge of polluted effluents and
Sewage into river but even industries are also continuously doing same but

no effective steps have been taken against them.
« In these circumstances, we direct Member Secretary, UPPCB
to initiate or get initiated criminal prosecution by lodging criminal
in appropriate court for committing offence under Section 43 read

ct, 1974 against the Officersin-Charge of Municipal
Corporatinns/Municipal Bodies of Saharanpur, Muzuffarnagar, Shamli,
Meerut, Baghpat, Ghaziabad and Gautam Budh Nagar and also initiate

criminal prosecution against industries which are discharging polluting
materials in the river......”

mmwmgﬁﬁmmm%mﬁmmﬁ
ﬁv#m‘rma‘fwﬁ?mﬁwﬁﬁamﬁ

fem m) fréeor @
Wﬁﬁmﬁmﬂ%mwmmmﬁmﬂg@
WmWimWWﬂmﬁmemﬁm
o BT faawer fag #-
of Date pH | Color | B.OD|COD ]| TSs Total Fecal
g Nl;::ns mg/L | mg/L | mg/L | Coliform | Coliform
MPN/100 | MPN/100
ml ml
1 Arthala | 05.12.2023 | 6.86 | Blackish | 82 169 | 154 | 4100000 3400000
2. Dasna_ |05.12.2023 | 692 | Turbid | 78 | 133 | 165 | 2700000 | 2200000
3 H\If:‘ld::'" 05.12.2023 | 7.23 | Turbid | 82 176 | 168 | 4700000 | 3400000
4, Pratap

05.12.2023 | 7.08 | Turbld | 79 | 172 | 178 | 3100000 | 2300000
5 Kaﬂrhh:;a 05122023 | 7.04 | Turbid | 82 | 182 | 188 | 3900000 | 2700000
| ot bid | 81 | 159 | 162 | 5800000 | 3100000

12,2023 | 7.09 | Tur

BP:‘::: g:.:; 2023 | 7.35 | Turbid | 94.0 | 248.0 | 250.0 | 4300000 | 2300000
7. :

[ G512.20%5 [ 748 | oo | 1160 | 276.0 | 2805 | 4600000 | 2300060
8 | Ra .

Vihar 05.12.2023 | 7.6 | Turbid | 94.0 | 174.0 | 183.0 | 4300000 | 2300000
9. City A

Forest Qﬂ&,.
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SN [ Name of Date PH | Color [ DO [ B.O. [ CO. | T5s Total

Fecal
0 Drains mg/L| D D mg/L | Colifor Colifor

mg/L | mg/L m m

MPN/1 MPN/1

- 00ml | 0OmI

1 Hindon
lzmr D/s 05.12.2023 7.50 | Turbid 6.50 | 150 |48.0 110.0 | 140000 110000
.______._']ﬂsl___.__________ ]
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UTTAR PRADESH POLLUTION CONTROL BOARD

Date: 39 -ov-200\Y

T OF SPECIAL JUDICIAL MAGISTRATE,
ollution Control), Ist Class, Lucknow

BEFORE THE COUR
(Water & Air p

Complaint Case No. of 2024

Uttar Pradesh Pollution Control Board, Lucknow

wesCOmplainant
3 Versus
M/s Nagar Nigam, Ghaziabad through its General Manager and another
..... Opposite Parties
AUTHORIZATION

Hon’ble Sir,
As per the resolution of the State Board Sri Anshul Sharma, Assistant

Environment Engineer, Uttar Pradesh Pollution Control Board, Lucknow is hereby
nominated/authorized to file this complaint under Section-43 of the Water (Prevention
and Control of Pollution) Act, 1974 against M/s Nagar Nigam, Ghaziabad through its

General Manager and another on behalf of the Uttar Pradesh Pollution Control Board, ,

ik

1.C.-12V, Vibhuti Knhand, Gomti Nagar Lucknow.

(Sanjeev Kumar Singh)
Member Secretary
The signature of Sri Anshul Sharma is hereby attested.
(Anshul Sharma)
(Sanjeev Kumar Singh)
Member Secretary
— = TR Ti%.-1w.mw Khm.Gm'ﬂNIglr.Ludtm-ﬁ

T — 28 010 Dhone : 0522:2720828, 2720831,
&:- ; 7720831 Fax  :0522-2720764, 2720676

; 0522-2720T84, 2120070 e-mall : Info@uppcb.com
@ : info@uppcb.com Web Site : www.uppcb.com

FIWC : Www.uppeb.com

&
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